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CINTRAL AiJMINISTdATIVE TiRIiUNA 

, 	
GUdAHATI 3ENCH : 	GUwAHATI —5. 

ORIGIONAL APPLICATION NO.  

MI3C PETITION NO. (O.ANO. 

REVIEW APPLICATION NO (u.A6NO. 

CONT. PETITION NO. (u.A. 	NO. 

APPLICANT(S 

\;ERS 

RESPONDENT(S) 

JLtVY 1  __rS'ivocate for the 

App1iint. 

-. Advoc3ta for tha 
Respondepts 

I I 

Office Note Court Orders 
I 
I 

I 
I 

a-2-95 Mr. B.K.Sharma for the applicint. 

'Mr.A.K.Choudhury Addl.C.G.S.C. seeks 
his 	aPplicatlofi It 14, 

WbF.fl time :to appear for the respondent 	is 
foirt and 
e.r of Rs. 50!. requested to file the memo of. ppérnc 

'Notices hcmever be directly issued, 
to the respondents. It is identic.l 
twith O.A.241j94whjch has been 	dnitt... 

t 	' ed. Hence admit, four weeks for writt_ 
'en statement. 	Issue notice to the - 
respondents to shi cause why interim 

order should not be passed. Returna- 
1 be on 2-3-95. 

- - 	The respondent shall not 	t-e,' 
minate,& the service of the applicant 
.until further orders. 
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0 •  - 	.• 	 . 
'2.3,95 	• 	. A.K.Choudhury, Addi. C.G.S.C. 

•.--.. 	• 	: .: 	for the respondents. 

Ad—interim order not to terminate --

, the service of the applicant is 

	

-- 	
:already prevailing. The respondent 

- 

	

	: No5 who is present instructs the 

learned Add. C.G.S.c. to info 
I 	 -•- 

 . 	_-- the Court that the service of the 
- 	- 	- - 	ppliant has not been terminated. 

I 	 - 	Hence-with a direct-ion to the • 0 • 	 •, 	
•V0 	

..VV 	 I-- -_• 	 •• 	 -V.. 

- -- - , 	-- 	respontsnot to terminate the 

of the a.px-icant until 

- 	 : further or-dérs without prior lve 

	

- 	 1 	 - of this Tribunal 	o further interimj 
order is ca11d for. The order is 

V 	 . 0• 	 . 	
without prejudice to the rights 

.. 	
' 	and contentions of the parties. 

Eight weeks for Titten statement. • 	. 	.  
To be placed for. hearing on 8.5.95. 

I 	• 

Merriber 	 Vice_Chairman 
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8-5-.9 	•, 	
0 

Mr—B. K.Sharma/Mr.A.IIcthoudhury. 

At the request of Mr.A.<.Choudhury 

adjourned to 37_95 • 1 Liberty to file 

written statement. 

VicerChajrman 

1' 

lrn 
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Q5 
O.A.17/95 

3-7-95 	tr.A.K.Choudhu Addl.O,G,S.0 is 
present. Counter filed to-day. Adjourned 

* 	
for orders on 4-9-95. 

Vic\,.. hairman 
4 	• 

im 	 enther' 

4.9.95 
	

To be listed for bearing on 

13.11.1995. 

Member uice.Cheirmay 
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O.k. 17/95 

-' 

t- 124.96 

 
Jjr\L4. 

Menber 

- 

30. 5.96 

it( 

• 	nkm 

Leave note of Mr B.K. Sharma, lear 
c. 

counsel for the applicant. Mr S. Sarma prays 	[ 
for adjournment on his behalf. Mr A.K. Choudhurv, 

learned Addi. C.G.S.C., is present for the 

respondent. 

List for 'hearing tomorrow, 31.5.96. 

Member(A) 

Jember(J) I 

Li 

4 
	 I 

U2 

Mr.I.i(.Shaa for the applicant. 
Mr.A.K.Choidhury Addl.c.c.s.c, for the 
respondents. 

Ca8e Is ready for hearing. List 
for hearing on 30.506. 



O.A.No. OA/rA/CP/1A/IVP No. 	o 	 J/3 
. 	•., •,.,.•,.•i.••. ... 	•'• 	•• -.••'•' - .1 	 . . Ia 	• 

OFFIGE NOE 	 I DATE 	 O?DER 	 H 
$•S•• 	 SS•• 	•IISI• 	 • • Is -  

 

31.5.96 Learned counsel for the parties are 

 

oresent and have made their submissions in part. 

Hearing adjourned to 10.6.96. The respondents 

are directed to produce the copy of the Merit 

and Normal Assessment Scheme (MANAS) for 

Scientific, Technical and Separate Staff Revised 

and Effective from 1.4.1992 and also the instruction 

circulated in May 1991 mentioned in para 6 

"Contractual Service", of Annexure-B to the rejoin-

der, namely record note of discussion held between 

the DG and SWA representatives on 28.9.1994. 

Copy of the order may be furnished 

to Mr S. All, Sr. C.G.S.C. 

ç7 	/ 7 VJ 

/2 

AN  

nkm 

10.6.96 

Member(A) 

p 
Member(J) 

Learned Sr. C.G.S.C., Mr S. All for 

the respondeits. Learned counsel Mr B.K. Sharrna 

for the applicant. 

Mr All has submitted a copy of letter 

No.17(19700-E.II dated 14.3.191 together with 

the guidelines mentioned therein. Mr B.K. Sharma 

submits that he requires time to go Into the saiie 

and also to ascertain whether those LnstractiOn 

and guide1Ins are the same as mentioned in Item 

6 "Contractual Service" of the resolution, dated 

28.9.1994. 

Mr All also submits copy of the revised 

MANAS effective from 1.4.1992. in this resçcct 

I 



O.ANo,17/95 

10.6.96 	 -: 

also Mr Sharma submits that he requires Aline 
•  to examine the documents. He, therefore, seks 

time for examination of the aforesaId two docurrtpts 

and reply if considered necessary. 

List for fresh hearing of the O.A. on 
15.7.96. 

In our order dated 115.5.1996 In M.P.No.61/ 

96 we have directed the respondents to allow the 

applicant to continue in the same post till 15.6.96 

or disposal of the O.A. whichever is earlier. Since 
the O.A. cannot be disposed of within the stipulated 

date of 1.(.96 and after conider1ng the subrsion 

of the counsel for the parties we consider It fair 

and just to direct the respondents to continue 
the applicant in the same lost under the same 

terms and conditions until further orders. They 

are accordingly directed. 

• Liberty to the respondents to apply. 

Memher(A) 

-. 	 Member(J) 
z 	• 	 nkm 

00 

• lS796 	Learned counsel Mr.B.K.Sharma for 

the applicant. Learned Addl.C.G.S.C. 

Mr.A.K.Choudhury for the respondents. 

List for hearing on 12-8-96. 

PA 

14ub 
un 



/ 

O.A. 17/95 

I , 

 

j 
12.8,96 	Mr SoSanna for the applican  

Mr A.K.Choud ry,J&ddl .C.O,S.0 fo 
respondents. 

List for hearingon 10.9,96 

t*mber 

10-9-.96 	Leave note of of 
- M.r.A.K.Chouu A&U.C.G.S.C. for t 

respondts, 

List for hearing on 9-10-96. 

I4ember Im 

1cJCI 

't 

GA' 

27-3-97 Learned 

the applicant 

C.G.S.c. for 

List on 

M eiber 

counsel I4r.K,3haa for 

and Mr,AKChoudh 	Add].. 
:he respondents are present,. 

9-5-97 for hearing s  

Vjce-chajan 
pg 



O.A. No. 17 of 1995 

9.5.97 	Mr. 	B.K. 	Sharma, 	learn. 

counsel •appering on behalf of 

applicant 	prays 	for 	adjournmen F 

till 	
Wednesday 	i.e; 	14.5.9 

Prayer allowed. 	
\ 

List it on the top of the 

list as part heard alongwith O.A. 

241 of 1994. 

Mem 	 Vice-Chairman 
H 

trd 

£ 



SK 
0.A.No.17/95 

14.5.97 	 Heard Mr B.K. Sharma, learned 

counsel for the applicant, and Mr A.K. 

Choudhury, learned Add!. C.G.S.C., 

appearing on behalf of the respondents. 

Hearing concluded. Judgment delivered 

in open court, kept in separate sheets. 

The application is allowed. No order as 

to costs. 

Me?iber 
	

Vice-Chairman 

nkm 

po  

, 
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IN THE CENT.RALADM1NISTRATIVE TRIBUNAL 
• 	 •:GUWAHATI BENCH 

• I 	 - Originai Application No.16 of 1995 
• 	 Original Application No.17 of 1995 

• 	 OriginaiApplication No.18 of 1995 

1. 	 Original Application No.241 of i994 

Date of decision: This the 14th day of May 1997 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. .Sanglyine, Administrative Member 

O.A.No.16/95 

Shri Dulal Sahu, 
Ex-Project Assistant, 
Geo-Science Division, 
Regional Research Laboratory, 
Jorhat 	 Applicant 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

-versus-- 

Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Science & Technology, 
New Delhi. 

The Director General, 
Council of Scientific & Industrial Research, 
New Delhi. 

The Director, 
Regional Research Laboratory, 
Jorhat. 

The Joint Secretary, 
Council of Scientific & Industrial Research, 
New Delhi. 

The Controller of Administration, 
Regional Research Laboratory, 
Jorhat. 

By Advocate Mr S. Au, Sr. C.G.S.C. 

O.A.No. 17/95 

Shri Paresh Kalita, 
Project Fellow, Grade-Il!, 
Geo-Science Division, 
Regional Research Laboratory, under CSIR, 
Jorhat. 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

-versus-- 

1. The Union of india, represented by the 
Secretary to the Government of India, 
Ministry of Science & Technology, New Delhi. 

Respondents 

Applicant 

a 

Av •••-  AddWim-  - 	
'-iWA 
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The Director General, 
Council of Scientific & Industrial Research(CSIR), 
New Delhi. 

The Director, 
Regional Research Laboratory, Jorhat. 

The Joint Secretary, 
Council of Scientific & Industrial Research, 
New Delhi. 

The Controller of Administration, 
Regional Research Laboratory, J orhat. 	 Respondents 

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C. 

14( 

O.A.No. 18/95 

Shri Pabitra Pran Sarma, 
Project Fellow-Ill, 
Geo-Science Division,. 
Regional Research Laboratory, 
Jorhat. 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

Applicant 

-versus- 

Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Science & Technology, 
New Delhi. 

The Director General, 
Council of Scientific & Industrial. Research (CSIR), 
New Delhi. 

The Director, 
Regional Science Laboratory, Jorhat. 

The Joint Secretary, 
Council of Scientific & Industrial Research, 
New Delhi. 

The Controller of Administration, 
Regional Research Laboratory, Jorhat. 	.....Respondents 

By Advocate Mr S. Au, Sr. C.G.S.C. 

O.A.No.241/94 

Shri Shantanu Dutta, 
Project Fellow, Grade-Ill, 
Applied Civil Engineering Division, 
Regional Research Laboratory, Jorhat. 	 .....Applicant 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

-versus- 
The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Science & Technology1 New Delhi 

The Director General, 
Council of Scientific & Industrial Research(CSIR), New Delhi. 

The Director, 
Regional Research Laboratory, Jorhat. 

The Joint Secretary, 
Council of Scientific & Industrial Research, New. Delhi. 
The Controller of Administration, 
Regional Research Laboratory, Jorhat. 	......Respondents 

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C. 

- 	
- 	 . 



13ARUAH.J. (V.C.) 

H 
The above applications involve common questions 

of law and similar facts. Therefore, we propose to dispose of 

all the applications by a common judgment. 

Facts for the purpose of disposal of the applications 

are: 

All 	the applicants 	were appointed in 	the Regional 

Research 	Laboratory by 	respondent No.3 	on various dates 	and 

they have been continuously working as such. Initially, all the 

applicants had been appointed Project Assistant at a consolidated 

pay of Rs.500/-. The consolidated pay was enhanced from time 

to time and at present the pay is Rs.1800/-. They were so 

appointed in sponsored project. In 1981 a scheme was prepared 

by the respondent No.2, namely, Council of Scientific and Industrial 

Research (CSIR for short). The said scheme was known as Merit 

and Normal Assessment Scheme (for short MANAS). The period 

of the said Scheme expired and again reintroduced in a revised 

form and became effective from 1.4.1992. The contention of 

the applicants :j5 	that they fulfilled all the conditions laid 

down in the Scheme for regularisation of their services inasmuch as they 

had completed more than three years of service. However, the 

authorities refused to regularise them on the plea that the Scheme 

was no longer in existence. Hence the present applications. 

We have heard Mr B.K. Sharma, learned counsel for 

the applicants, and Mr S. All, learned Sr. C.G.S.C., for the 

respondents in O.A.Nos.16 and 18 of 1995, and Mr A.K. Choudhury, 

for the respondents in O.A.Nos.17195 and 241/94. According 

to Mr Sharma the applicants were discharging their duties 

continuously except only for short axtifinbd breaks. The learned 

counsel further submits that those breaks were artificially created 

S - 



T af 

just to deprive the applicants from the benefits of the Scheme. 	. 

Mr Ali and Mr Chcudhury, on the other hand, submit that 

the applicants are not entitled to get their services regularised 

in view of the fact that their services were not continuous 

inasmuch as there has been breaks in their services from time 

to time. However, the allegation of Mr B.K. Sharma is that 

the breaks were 	artificial 	and 	not 	for any bonafide necessity. 

The learned counsel 	for 	the respondents are not in a position 

to refute this submission. 

On the submission of the learned counsel for the parties 

it is now to be seen whether the respondents' refusal to regularise 

the services of the applicants can sustain in law and whether 

the applicants are eligible to be regularised in their services. 

 It is an 	admitted 	fact 	that 	the 	applicants 	had 

been working for several 	years 	with, 	however, 	short 	breaks 

of one or two days. According to the learned counsel for the 

applicants, these breaks were artificially created just to deprive 

them from the benefit of the Scheme. 

We have perused the application as well as the 

written statement and heard the learned counsel for the parties. 

We find that these one or two days breaks are not for any 

administrative necessity. At least there.is nothing on the record 

to indicate that. The learned counsel for the respondents have 

also not been able to show that thoe. -breaks were.jiecessary 

for administrative purpose. 

In view of the above we hold that the applicants 

were working continuously for more than, three years which 

was a condition for the purpose of regularisation of their 

serices. From the pleadings and other records available before 

us, we are of the opinion that the short breaks were artificially 

created - there was no administrative necessity. These artificial 

breaks....... 
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breaks cannot deprive the applicants, the benefit of the Scheme 

(See AIR 1 111/90 SC 2228, 1992 (2) SCC 29, and 1987(3) SLJ 

(CAT) 569). An attempt has been made by the learned counsel 

for the respondents to show that at times the applicants were 

not in service for a long time, and therefore, they would not 

be regarded as being in continuous service. But, if Annexure-

A to the rejoinder, the revised Scheme of MANAS effective 

• from 1.4.1992, is taken into consideration this will show that 

the applicants had been working for more than three years, 

with, however, short breaks as indicated above. Therefore, 

they are entitled to the benefit of the Scheme. It may be 

mentioned here that the respondents have clearly stated in 

paragraph 32 of the written statement in O.A.No.16/95 that 

the name of the applicant was sponsored by the Employment 

Exchange and after having selected by the Selection Committee, 

he was appointed as Project Assistant for six months only 

on contractual basis. This itself indicates that the applicant 

fulfilled the requirements mentioned in the Scheme. Similar 

averments have been made in the written statements of the 

other applications also. 

8. 	Considering all the aspects of the matter we hold 

that all the applicants are entitled to be regularised in their 

services as per the Scheme (MANAS) prepared, and more 

specifically as per the revised Scheme effective from 1.4.1992. 

Accordingly we direct the respondents to regularise the services 

of the applicants within a period of one month from today 

in terms of the Scheme. If at the time of regularisation the 

applicants are found to be overaged that should be ignored 

and this shall not be a bar for regularisation. Till regularisation 

the applicants should not be removed from their services. 

Th 

 

.1 
NNU _.iguj 	- 
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- 	 9. 	The applications are accordingly allowed However, 

considering all the facts and circumstances of the .cass we 

make no order as to costs 

	

Sd/—VICE CHAIRMAN 	 * 

'Sd/-M EMBER (A).:. 	 : 

- 

..1 



CENTRAL ADMINIS RATIVE TRIBUNAL 
'• 	 GUWAHATI BENCH 

• 	 Date of Order: This the 9th Day of January 1996 

. 
Original Application No.16/1995. 

• 	 Sri Dulal Saha 	 .. 	.. 	 Applicant. 

• 	 Union of India & Ors. 	.. 	... 	espondent. 

2. Original Application No017/95 with M.P.97./95. 
• 	

Shri. Paresh Kalita 	 Applicant. 
• 	 ...V5... 

Union of. India & Ors. • ... 	... 	Respondents. 

• 

.36 Original Application N0.18/95 with M.Pe96/95 

- Shri PabitraPrari Sarrna, •.. 	... 	Applicant 

_vs_ 
• 	

Union of India & Ors. 	... 	... Respondents 

C 0 P A M 

JUSTICE SHRI F.G.CHAUDHARI, VICE-CHAIRVAN 
SMRIGL0SANGLYI1qE, MEMBER(A) 

For the Applicant:- Mr.B.K.Sharrna with 
Mr.B0Meht3 ahd 
Mr.S.Sarrna0 

For the respondents:- In 0.A.No.16/95 and 	Mr.S.AlI. 
18/95 with M.P96/95 I  Sr.C.G.S.C. 

	

In O.A.17/95 with 	P.97/95 

	

• 	 Mr.A.KChoudhury. dd19C.G9S.C. 

ORDER. 

CHAUDHARI 

All these cases involve cuestlon of recularisation 

and continuation of enqagernent till then, By the Nisc.Petitiori 

the applicants have prayed that a direction be issued to 

the .espdndents to continue their service as before till 

• 	

0 	 disposal of the O.A. Heard Mr..K.Sharma the learned 

counsel for the applicants and Mr.S.Ali, r.C.c.S.C. and 

Mr.k.K.Choudhury kddl.C.O.S.C. representing the respondents 
:--••'::; 	j 	 - 

• 	 contd/- 



in the applications respectively. 	 4 
	

¶ 

The applicants have flied the O.As contending 

that although their:lnitiai  appointment was described as 

tnporary and though they have been engaged in spells 

after giving formal break, they are entitled to be regula-

rised in the post of Scientific Assistant/Junior Techinical 

Assistant, Grade III, with retrospective effect and all 

consequential benefits. 	/ 

Applicant in O.A.16/95 was initially appointed 

on 24-9-849 The applicant in C.A. 17/95 was initi.1ly 

appointed on 22-3-83 and the applicant in O.A.No.18/95 was 

appointed on 26-11-82. The last spell of engagcrnent of 

each of then was for a period of six months vide orders 

Issued in Decenber 1994 and consequently they would stand 

V 	disengaged in April 1995. The applicants in  

however presented the ly &at Os before the pc-nod of 

engagement was over, on 30-1-95. The applications were 

admitted on 1-2-95. At that stage the respondents were 

directed not to terminate the service of the applicants. 

By further interim order dated 2-3-95 the resi- ondents 

were directed not to terinate the service of the applicants 

until further orders without prior icave of the Tribunal. 

Obviously those orders were passed In view of the currency 

of the engagement0 

49 	 The respond erit a houcver did not is cue ordQr for 

Lurthor continuation or reengageiaent of the applicants 

after the then spell of engaguont came to end in April 

V 

	

	.19950 That hao Ato,  the filing of the Misc.Petitiono. The 

q!ticvance nade is that the tospondenta have cozLtted 

___ 	 oontd/-" 



, 

the breach of the order dated 2-3-95 by not iss1 th. 
• 

	

	 orders of further engaguent and thus bringing eboit 

termination of service of the applicants without Qbtaining 

prior leave from the Tribunal. 	• 

5. 	In the show cause reply to the petitions the tea- 

• pond ants have stated that in due 4sf erancs to the order 

of the Tribunal the serviáea of the applicants have not 

been terminated but that -clfec 

it is only after the oomplstton of the. 

contractual angageaant further offer of 

engagement on contractual basis against 

project/scheme has not beet renewed as 

the case is sub-judiced and kept in 
abeyance............After expiry of the 
contractual period 'Uie offer'Of _gagfs 7.  

rnent stands automatically .snceUed.". 

IALt 	 * 
According to the respondente,have not thus violated 

the interim orders. 

6. 	In our view may not be held that the respondeite 

have violated the interim orders in terms. They have 

however defeated the very object and. purpose of the 

interim order3bv reading them narrowly. Although therefore 

techinically they may not be in breach of the order their 

action has resulted in frustrating the very purpose of 

the O.As particularly when the question is sub-judice. 

In that connection it may be stated that the applicants 

have voiced in the original applications that they not 

only apprehend that their services may be.terra.tnated 

but also that thci rny not be grantedappointment after 

expiry of the then existing period of engagernentthat is 

ate L!- -9C TL i.pli o the re neht_1.n-a written - 

statenent i as follows:- 	 . 



4 

dents further beg to state that 4 

	
•1 

- as thecse is subjudice further offer of 

engagement has been kept in abeyance beyond 
14-4-95 but as per the advice of the Hon'ble 
?ribunal the service of the applicant has not 
been terminated. However, further consideration 
will be made as per the decisIon of the Hon'ble 
TrjunalH 

The applicants have averred In the O.A. that there were 

17 posts vacant.The respondents have also admitted in 

the written statement .&t thex.i!ew posts lying vacant 

but have added that  as there is no Identical post and 

also in view of the ban Imposed by the Government of 

India, these posts cannot be filled. According to them 

some persons have been appointed by way of fresh appoin-

ments after due selection and recruitment. It is however 

pointed out-by the applicants that the respondents have 

issued orders at least in respect of four persons in the 

month of November 1995 engagIng them for a period of three 

months on contractual basis. That shows that the applicants 

could possibly be re-engaged till further orers were 

passed by the Tribunal without difficulty. 

In the aforesaid background it was obligatory 

on the part of the respondents to iavc apprised the Tribunal 

with the reasons for which they were not Inclined to 

re-engage the applicants and appointing some others. In 

the circumstances the withholdIng of Issuance of re-enga-

gement oders amounts to termination while the question 
U. 

of regülarisation is the subject matter of the O.As.In the 

cicumstances following interim order is pasd: 

1. The respondents are dirccted to issue the 

-- 	order of re-engagement - of the app1icants--. 
_ 	 same posts on i.hich t hey .icre _ 	 - 

- 	 - 	 LL  

contd/- 



Ab 

engaged 	, . 	p.. - - 
Iortnwlth operative for.a 

per1oc of thraa months 0  Thc r-e gageae of 
the appljcan in .pursuarce of this order 
will be 'Vit12cut prejudice to the rights and 
contentjo of the responefltstbe O.A.s and 
it will not by its1f confer any riht on the 
app 	to claim regu1arj5j0 or further 

Continuation Thrust1Qflofe. 

hctd ina1lv Within a period of thrce months 
It will be neces$ar• for the aopflcants to 

- 

seek 
A
dIrectio15 before the term of 

comes to an end and it will also be open to 

the respondents to seek directions to permit 
them not to further continue the engagement  
of the applicants 	 The 

I question of 
eligibility of the applicants to be 

considered under MANA.Sche is 
left opento be dealt with at the hearing of the O.A. - 

72,  

V 

I: : 

The respondents are directed to produce 
at the hearing of the O.As the Copy of the 
instructions circulated in May 1991 by the 
DGSXR(mentjoned in c1a-s clause vi of -.nnexure 
B to the rejoinder in O.A.17/95) 

V 

• 	 Order in above terms in both the Miscupetitlons 

and on O.A.16/95. AU the O.As to be listea for hearing 

on 26-2-96. ,.- 

Sd/- VIcE CHAIRMAN 

Sd/_ f1Er13R (ADIIN) 

- 
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IN THE CENTRAI AIINISTRATIVE TR.LBUNALt: : (JWAH1TI BENCH 

O.A..No. 	of igyg 

44i min ivrstivti I r1.a 

rfk 	f'i 

BETWEEN 

Shri Paresh Kalita, 
At present working as Project Fellow, GradeI", 
Geo-Scieflce Division, 

egiona..L Research. Laboratory, 
4nder cSIR, 
lorhat. 

I•• 	plicant 
I JAfl395 

J2 
C'hati C 

The Union of India, 
represented by the Secretary to the 
Goernmeflt of India.. 
Ministry of Science and Technology, 
New Delhi. 

2, The Director General, 
Gouncil of Scientific and Industrial Research(CSIR). 
Rafi Marg, New Delhi. 

3. The Director, 
Regional Researàh Laboratory, Jorhat. 

4, The Joint Secretary, 
Gouncil of Scientific & IndUstrial Research, 
Anusandhafl Bhawan, Rafi Marg, New Delhi. 

5. The Controller of AcninistratiOfl, 
Regional Research Laboratory, Jorhat. 

000 	
ReOfldefltS 

DETAILS OF APPLICAflO 

1. 
S 

The applicant is not directed against any partiø1lar 

order but is directed against the deemed rejection of represen-

tation of the applicant for regularisatiOn of services. 

However, the applicant is also aggrieved by different orders 

of his appoinnent since 1983 till date by which he has also 

been appointed on temporary basis on different spells 
tzf 

and thereby adopted an unfair labour practice by the 

respondents. 
Contd. .P/2. 
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' 

JURISDICTION OF THE TRIBUNAL : 

The applicant declares that the subject matter of 

instant application is within the jurisdiction of the 

ble Tribunal. 

h 
 

The grievances of the applicant is a continued wrong 

meted out to him and now as a last resort, he has come under 

the protective hands of the Hon'ble Tribunal. 

4, FACTS OF THE XX CASE : 

	

4.1 	That the applicant is a citizen of India and a 

permanent resident of Assam and as such, he is entitled to 

all the rights, protections and privileges guaranteed by the 

Constitution of India. 

	

4.2 	That the applicant is a Bachelor Degree holder in 

Sc±ence (N.Sc,) and fuliy qualified to hold the post of 

P roj ect Assistant/Junior Scientific Assi stant/JUnio z Technical 

Assistant, Grade-Ill under the Regional Research Laboratory 

(RRLa), Jorhat. 

	

4.3 	That pursuant to an advertisement, and indent placed 

by the RgL, Jorhat with the zmployment Exchange with whom 

the name of the applicnt was registered, the Employment 

Exchange sponsored the name of the applicant alongwith many 

others for the post of Project Assistant in the RRL, Jorhat. 

After such sponsorship of the name of the applicant, he 

alongwith many others appeared before the Selection .Ornmittee 

for selection and the applicant came out succesfu1 in the 

Oznd. . . .P/3. 
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selection. It will be pertinent to mentin here that neither 

in the advertisement/indent placed with the &Ployment Exchange 

nor in the interview call letter and not even during the 

r -- 

•:::: as 

th 
• 

pe 

h 
1J 

se of selection, the applicant was ever told that his 

ment would be temporary. It was thebOebeUè± 

applicant that his sponsorship and selection is for 

ent absorption. 

That pursuant to the aforesaid sponsorship and seleo- 

tion, the applicant was appointed as Project Assistant at a 

con soiidated pay of Rs.500/-. per month for a period of six 

months by an order NO.RRLJ..9(59)EStt/79 dated 22.3.83. The 

appliLant was so posted in the Geo-Scieflce Division under the 

Seismic Surveillance Station and since then he has been 

continuing as such tiLL date but yet to be regularisedin his 

e vice. The applicnt was completely taken aback to receive 

ju&r -pointment order inasmuch as as stated above, it was 

his legitimate e,qectatiOfl that his appointneflt would be 

on penafleXit basis* ftwever, in these hard days of livelihood 

and derth of employment, the plkant had no other alternativ 

than to accapt the employment. Accordingly, he joined the 

post and since tkm such joining, he rids been continuing 

under the respondents till date as indicated above. 

A,copy of the first appointment order dated 22.3.83 

is annexed herewith as ANNEXURE-1. 

4.5 	That after the initial appointment as aforesaid, the 

appicaflt had been transferred to Kohima Seismic Surveillance 

Station with immediate effect vide an of fie memorandum NO. 

RL1.7(12)_Estt/76 dated 55.83. 

A copy of the said order of transfer is annexed 

herewith as ANNEXU RE- 2. 
cbntd.. .P/3. 
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4.6 	That the services of the 
applicant Were extended 

from time to time on a consolidated pay of Rs.500/- per 

n ,505gM, 

	- 
Op1es of such order of extension are annexed 

herewith as 	EWE 3rA' 

 That by an office order tk No. RI.J..9(2)_EStt/l 

• 0.7 
 the services of the applicant were extended 

for a period of six months with effect froml.4.88. Fbwever, 

the pay of the applicant was raised to Rs.1,000/- 
per month. 

Such appointment was again extended from time to time. 

21.10.87 
ODpieS of the orders dated.5.88 and 5.5.89 are 

and 7 
annexed herewith as ANNEXURES5 &&flespeCtiVelY. 

	

4.8 	That by yet anothee otxder No. RLJ9(2).EStt/89 dated 

7.11.89, the pay of te applicant alongwith others was 

raised to Rs.1500/- per month with effect from 12.10.89. 

Thereafter also the services of the applicant was extended 

from time to time* 

pies of the orders dated 7.i1.89 and 7.5.90 

are annexed herewith as ANNEXURES-8 d 9 

respectivelY. 

49 	That by an office memorandum No. RLJ-.9(2)-Estt/89 

dated 31.10.90,. the appitcant was transferred to Bomdila 

Sei emic Surveillance - Station, and consequent upon such 

transfer, he was given an additional amount of Rs.300/- per 

month. 

A copy of the said office memorandum dated 31.10.90 

is annexed herewith as 	 __ 

antd. . .P/. 
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4.10 	That the services of the applicant alongwith others 

were further extended by an office order No.RLJ-9(2)-Estt/90 

dated 31.10.90 with effect from 15.10.90. Such extension was 

in given by office orders dated 25.4.91,arld 31.10.91. 
ufli 

Copies of the aforesaid office orders dated 31.10.90 

16.4.91 and 31.10.91 are annexed herewith as 

	

I 	ANNEXrJRL.11,12 and 13 respectively. 
Gw'giç nch  

	

4. 11 	That by yet another office order No • RLJ.9 ( 2)-stt/9 2 

dated 30.4.92, the services of the applicant was extended 

with effect from 1.4.92, on a consolidated pay of Rs.1800/-. 

Such extension was further given by subsequent appointment 

orders dated 4.5.93, 10.5.94 and lastly by order dated 19.12.94. 

Copies of the aforesaid orders dated 30.4.92, 4.5.93, 

10.5.94 and 19.12.94, are annexed herewith as 

?1NNEXUREs...14. 15. 16 and 1 respectively. 

	

4.12 	That the applicant states that with effect from 

30,3.94, the applicant has been transferred to RRIJ, Jorhat 

but no order has been passed to that effect and formally he 

has been shown to be a staff still at Bomdila, but practically 

and physicalLy, he has been working at RRL, Jorbat. Presently, 

the .app ii cant has been on tour as daputed by the respondents 

for a period of. three months with effect from 19.12.94 to 

Mendipathar, Garo hills, Meghalaya. It will be pertinent to 

mention here that while on tour, the applicant is provided 

to tour allowance. Furthermore, kt be it also stated here that 

the applicant was provided with accommodation while was at 

Kohima and at Bomdila. The rent for the xuse was provided 

for by the respondents. 

Contd ... P/6. 
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4.13 	That the applicant states that such continuance of 

the sexvices of the applicant with time to time extension 

in exploitative terms is violative of constitutional provisions 

and laws framed thereunder. The Apex Court time and again 

has seriously depricated such practice on the part of the 

_ iployer more particularly when the employer is none other 

I an the Central Government itself. It is under the pecu.Liar 

facts and circumstances and having regard to the fact that 

i iere is derth Of employment, the applicant has been 

Guwhat rnch 	C mpelled to accept the offer of appoinneflt under the 
T11 

c mpelling circumstances with the hope that a time would come 

when his services would no longer be in exploitative term 

and that he would be requ.larised by the respondents. In this 

connection, it may be pertinent to state that there is a scheme 

prevelant in the CSIR in terms of which the Scientific and 

Technical Staff like that of the applicant are required to be 

requlazised after rendering three years or more services. The 

said scheme is known as 'Merit and Normal Assessment Scheme 

(M1NAS) for Scientific and Technical Staff. 

4.14 	That in view of the factual position, the services 

of the applicant is = required to be regularised with retros- 
pective effect more so in view of the fact that he entered 

into the services of the respondents as per their own indent 

ge and as was spori so red 

by the Employment Exchange. The applicant was appointed under 

the respondents axis after a proper selection and under any rule, 

no further selection is contemplated. The respondents cannot 

utilise the services of the 

and he constitutional provisions demand that the services 

o the applicant be regularised. In this connection, the 

Contd ... P/7. 
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applicant craves the leave of the }bn'ble Tribunal to refer 

to the constitutional provisions and so also the dictum of 

the Pçex Court, High Courts and Benches of this Hon'ble 

Tribunal. 

k_~/'/4. 15 	That the applicant states that at present there 

lare 17 posts of Junior Scientific Assistant/Junior Technicai 
I AmInistraivo Triun( 

zfrc itj, 	Assistant, Grade-Ill vacant under the respondents, The 

pay scale prescribed for the post is Rs.1400-2300/- with 

Lisual allowances. After regularisation of the services of 

the Project AssistanProject Fellow-ill, they are designated 

as J.T.A. or J.S.A. The respondents have earlier on regularised 

the services of many Project Assistants who are similarly 

situated w like that àf the applicant. The said incumbents 

were regularised after rendering 2-5 years of service. Some 

of the names af are given below : 

Shri Dipak Bordoloi, 

Shri YE .C. Likhok, 

Shri R.C. Bharali, 

Shri Ananta Barua, 

Shri Anujal Sarma, 

6 • Shri Sami ran Bo rthaku r 

7. Shri U.S. Bhattacharjee, 

8, Si D. Borthakur, etc. 

The above personsre similarly situated like that of the 

applicant and their services have been regularised after 

rendering 2-5 years of service against the services rendered 

by the applicant for long eleven years. The above examples 

are only illustrative and not exhaustive. Furthermore, since 

there are 17 posts of J.T.A./J.S.A. there is no earthly 
-- - ---------- 

reason as to why the appiicant should be continued on 

Contd. . .P/8. 
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tempo rary basis with time to time extension fo r con soli dated 

pay of Rs.1800/- as against regular pay scale of Rs.1400..2300/-

In this case, there is clear violation of the principles of 

equal pay for equal work. The applicant does zxt the same 

amount of job as that of the regular incumbents but he is 

being paid a consolidated amount of Rs.18001- which is clearly 

; scriminatory and againt the dictum laid down by the Apex 

burt and other Courts. Thus apart from regularisation of 

is service, the applicant is also entitled to regular pay 

Qijwehati ih 
	cales prescribed for the post being held by him 	 dip  

he respondents instead of being model eupIoyer cannot 

resort to the old draconian law of higher and fire policy and 

they are bound t by the Constitutional provisions. The 

applicant has crossed the upper age limit for any Government 

job. 

4.16 	That the applicant states that the discrimination of 

the appli.nt is explicit on the face of it inasmuch as one 

Shri Prabin Kr. Phukan was also appointed like that of the 

applicant as Project Fellow, Grade-Ill on consolidated pay 

of R.  1860/-. has also been continuing in service. He has 

even been imptrted with training by sending him to New Delhi 

and in the process, he was shown as Dealing Assi stant. Thus 

it will be evIdent that the respondents are.favouzing.their 

blue eyed boys resulting in Istile discrimination in viola-

tion of the Articles 14 and 16 of the Constitution of India. 

In the above context, the applicant begs to annex the appoint-. 

merit ofder of Shri Phukan dated 17.3.94 and his tour programme 

dated 2.11994 as ANNEXURES-18 and 19 respectively. 

That the applicant has made several representations 

before the rspondents but except assurances, nothing has been 

Contd. . .P/9. 
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done in the matter of regularisatiun of his service. In 

this connection, it will be pertinent to mention here that 

the respondent No. 5 by his letter No.RLJ13(619)_Ett/86 

dated 21.10.94 has forwarded the representations of one 

Shri Santariu Dutta and another Shri Dulal Sahu who are also 

4t1fj 

	 rking as Project Assistant like thatof the applicant under 

the respondents (but later entrants than the. applicant). 

LI 

the said forwarding letter, the cases of the two incumbents 

ye been recorrunended for regularisàtion with the rnaxkthat 

Jecause of the alleged -ban on recruitment, none of the 

Project Assistant could be considered for regular absorption. 

Ibwever, it is emphathetically stated that to the best of the 

knowledge of the applicant, no such han has been imposed 

by the Central Government. Moreover the case of the applicant 

is of regularisation and not of recruitment. Thus even if 

there is any ban on recruitment, same will not be an impedi- 

ment towards regularisatiori of services of the applicant. 

A copy of the said letLer dated 21.10.94 is annexed 

herewith as )NNEXJRF.-20. 

4.18 	That the applicant has come under the protective 

hands of the Hon'ble Tribunal as a lsst resort having failed 

to get a redressal of his grievance before the departnental 

authorities, He has submitted a numerous representations 

before the departmental authorities urging for regularisation 

of his services but all have fallen into the deaf ears of the 

xesondents. He apprehends that since he has come before the 

Hon'ble Tribunal, same might antanise the respondents and 

consequently, his services may either be terminate and/or 

he may not be granted the extension/appointment after eiry 

appointment (i.e. upto 15.4.95) . If such -,--
ofthe present term of 

Contd.. .P/10. 
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a situation arises, he will suffer irreparableloss and injury 

arid will be 
--------.-

put to peril alongwith the mnbers of his fnily. 

-- 

5. GJUNDS FOR RELIEF V1193a LEGAL PROVISIONS : 

5.1 	For that prima facie the action/inaction od the 

part of the respondents are illegal and arbitrary and 

ccordingly, judicial intervention is called for in the matter. 

.2 	For that the action/inaction of the respondents being 

ounded on malafide and the entire exercise on, their part 

ethg co1ourable exercise of power, timely intervention of 

' l As3mntrate TrunsI 
if;r 

31 JA99S 

'V1Iti 	t 

of the Fbn'ble Tribunal in the matter is called for. 

	

5.3 	For that the applicat having rendered about 

eleven years of service, there is = a strong presumption 

that his service is indispensable and thus the respondents 

should not be allowed to continue the applicant on the basis 

of time to time extension at at a consolidated pay and instead 

his service is required to be regularised in regular pay scale 

with retrospective effect. 

	

5.4 	For that there being no baA on recruitment, there 

is no earthly reaon as to why the services of the applicant 

should not be regularised even assuming that there is a ban 

on recruitment, the case of the applicant being one of 

regularisation, the same will not be applicable to the case 

of the applicant. 

	

5.5 	For that there being a scheme in the department 

for eegularisation of the service of the Scientific and 

Technicai. Staff after rendering three years of service, there 

is no earthly reason as to why the said scheme should not be 

Oontd.. .P/11. 
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made applicable to the applio ant SO as to regularise ti 

his se]:Vice. 

• , 	ntrat. 	irril 	
6 

zI 	Ntz5 
For that the applicant cannot be deprived of the 

egular pay scales and his service cannot be uti..Lised 

eloitative terms in a lesseZ pay inasmuch as he does 

same nature and amount of job like that of the regular 

cumbents. This situation has resulted in gross violation 

of the principles of natural justice and is also violative 

of the Articles 14 and 16 of the Constitution of India. 

57 	For that there being apparent discrimination in 

the entire episode, the respondents are required to be 

suitably directed to refrain from such discriminatory 

treatnent with further direction to regularise the service 

of the applicant with retrospective effect. 

5.8 	For that the principles of legitimate eqDectatiofl 

is amply applicable in the instant case inasmuch as during 
eleven 

the long rilizE years of service, the applicant zk= has also 

been eecting that his services would be regularised and 

now if he is required to go, he will be rendered jobless 

striking at .the very root of his livelihood which needless 

to say will seriously teLl. upon his family members. 

5.9 	For that the applicant having been duly sponsored 

by the Emp.Loyment Exchange and he having been duly selected 

by the Selection Committee for being appoind, as Project 

Fellow, Grade-Ill, there is no earthly reason asto why the 

respondents should continue him a the time to time extension 

and that too at a consolidated pay when the pay scale per 

month for the post is ls.1400-2300/-. 

Contd. . .P/12. 
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LituI A 	ntrt& r,rn& 

ifk 

31JAN 1995 

G1what ench 

5.10 For that in any view of the matter, the instant 

application deserves to be allowed with cost. 

DETAILS OF REMEDIES EXHAUSTED : 

The applicant has no other alternative or efficacious 

remedy than to approach this Hon'ble Tribunal. 

MATTERS NOT PREVIOUSLY FILED OP PENDING 
WITH NY OTHER (X)URT : 

The applicant further declares that he had not 

previously filed any application, Writ petition or suit 

regarding the matter in reect of which the application 

has been made before any Court of law, or any other authority 

and/or other Bench of the Fbn'ble Tribunal anWor  any such 

applic ation, writ petition or suit is pending before any of 

them. 

RELIEFS 3DUGHT FOR : 

Under the facts and circumstances, the applt ant 

most respectfully prays. that the application be aãnitted, 

recQrds be called for and on perusal of the same, and upon 

hearing the parties on the cause or causes that may be shown 

be pleased to grant the following reliefs : 

8.1 To direct the respondents to regularise the services 

of the applicantwith retrective effect as Junior. 

Scientific Assistant/Junior Technical Assistant,Grade-III 

with all onsequential benefits. 

8.2 To direct the respondents to put the applicant in 

regular pay scale of Rs.1400-2300/- with retrospective 

effect. 	 * 

Contd ... P/13. 
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8.3 Cost of the application and 

8.4 Any other relief or reliefs to which the applicant 

may be entitled under the facts and circumstances 

Cantraf MimInItratve Trun& 1 	of the 
I 	* 	wiii 

• 	 9. INTERIM ORDER PRAYED FOR : 
JA9S 

In view of the facts and circumstances stated above, 

i he applicant prays for an interim order directing the 

reofldents not to terminate, the services of the applicant 

till diosal of the application. ich an interim prayer 

has been made because of the circumstances eqlained above. 

if the interim order as prayed for is not granted, the 

applicant will suffer irreparable loss and injury and the 

same will lead to his starvation alongwith hs family 

members and he will be victim of the circumstances. 

10000 ... ... 

The application is filed thugh Advocate. 

11. PARTIcULARS OF THE I.P.O. : 

(1) I.P.O. No. 	: 

• Date  

Payable at : Qiwahati. 

12. LIST OF ENcIJRES : 

As' stated in the Index. 

Verification.... 
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• 	bench 
VERIFICATION 

* 

I, Shri PáreshKalita, aged about 33 yeas, 

son of Late K.R. Kalita, at present working as Project 

Fellow, Grade-Ill, GeoScieflCe Division, Regional Research 

Laboratory under Council of Scientific and Industrial 

Research at Jprhat do hereby solemnly verify and state that 

• 	 the statements made in paragraphs 1 tO 4, and 6 to 12 are 

true to my knowledge and those made in paragraphs 5 are 

true to my legal advice and I have not supp re s sed any 

material fact. 

- And I sign this veriEicatiOfl on this the 

• 	 dayof 	 199 

	

& 	 - 

_.t 
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	 ANNEXU RE-i 

REGIONAL RESEARCH LARAWRY: ORHAT: ASSAM 
(Council of Scientific & Industrial Research) 

No.RLJ_9(59)-EStt/79 	 Date : 22.383 

Prom 	The Director, 
RRL, Jorhat. 

To 	Shri Paresh Kalita, 
Komar Hati Gaon, 
P.O. Mout Gaon, 
Jurhat, 
Djst. Sibsagar. 

Sub : Anoointmeflt as Project Assistant. 

Dear Sir, 

I an directed to inform you tat the Director, RRL, Jorhat 

has been pleased to aoprOVe your appoinbiient as Project Assistant 

on a consolidated pay of Rs.500/- p.m. (Rupees five hundred only) 

for a period of 6 (Six) months from the date of joining. The 

appointment is terminable without notice and on cleax understand-

ing that this offer will not confer any right on you for any 

regular appointment in this Laboratory after the aforesaid period 

If you are willing to acct the appointment on these 

terms and conditions you are requested to repoti for duty in this 

Laboratory immediately. 

The appointment is made subject to ptoductiofl of 

Medical certificate from the District Health Officer, Sibsagar, 

Jorhat in the prescrib form (copy enclosed) 

Yours faithfully, 

S4/- 

ADMINISTRATIVE OFFICER 

Copy to 

1.Accourits SectiOn 	 The exoenditUe is to be debited 
2. Bill Section 	 from the Project *ISei smiC Survellianc 

3..Persoflal file 	 (Thrus area) ". 
4. Employers if any 

Dr.. M.N. Saikia, 
Head 
Geo Science Division 
RRL Jorhat. 

ADMINISTRMVE OFFICER 

d4. 
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REGIONALJ RESEARCH LABORATORY: JORHAT: ASSM 
(Council of Scientific & Inastrial Research) 

NO.RLJ_7(12)_EStt/76 	 Date : 5.5.83 

OFPIOE MEMO RDUM 

Subject - ransfer and posting. 

The Director, R.R.R. Jorhat has been pleased to 

approve the transfer of Shri P. Kalita, Project Assistait 

to Kahimä Seismic Surveillance Station with immediate effect. 

The transfer and posting, being in ublic interest, 

the incumbents will be entitled to tarisfer T.A. joining time 

and joining time pay as admissible under the rules debitable 

to Seismic Surveillance Project. 

Shri P. Kalita, 
Project Assistant, 
RRL Jorhat. Sd/- 

(N.C. Sarmah) 

Section Officer. 

. .. . 

Attoc,ed. 

(V 

LI 
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REGIONA1 RESEARCH LABORAWRY: 30 RHAT: ASSAM 
(Council of Scientific & Industrial Research) 

No • RLJ-9 (95)-Estt/85 
	

Date 1.11.85 

OFFI CE MEMORANDUM 

The Director, Regional Sesearch Laboratory, Jorhat 

has been pleased to approve the continuation of the appo.Lnthlent 

of the following Project Assistants for a further period of 6(six) 

month; w.e.f. the date shown against each, of till the receipt of 

a ôommunication from CSIR regardiflq continuation or othe±wise 

whichever is earlier. 

 Shri Bhabendra Nath Bharali w.e.f. 28.9.85 

 Shri ailal Sahu w.e.f. -do- 

 Shri Joyant 	l3ora w.e.f. -do- 

 Shri Prasanta Mahanta w.e.f. -do- 

 Shri Paresh Kaljta w.e.f. 14.10.85 

 Shri Pabitra Pran Sauna w.e.f. 14.10.85 

 Shri Bharat Buragohain w.e.f. 21.12.85 

 Shri Diganta Bora w.e.'f. 21.12.85 

Other terms and conditions of their appointment will 

remain the same. 

Sal- 
H.P.Pathak 

Administrative Officer. 

To 

Shri Paresh Kalita, 

Copy to 

Head of Division, 

Acctts. 

Bills 

P/File Sd/_ 

Administrative Officer. 

•A-C ed.. 
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REGIONAL RESEARCH LABORAIDRY: JORHAT:ASSAM 
(0oucil of Scientific & Inthstrial Researb 

No. RLL9(2)_Ett/87 	 Date : 30.4.87. 

From Li The Director, 
RRL Jo that 

To : Shri Pabitra Pran Sarina, 
/C Geo.-Scieflce Division, 
RRL Johat. 

Appointment as Project Assistant (Gao_Science) 

D/Sir, 
I am directed to inform you that the Director, Regional 

Research Laboratory, Jorhat has been pleased to ptOVe your 

appoiitmeflt as Project Assistant on a consolidated pay of 

Rs.500/- (Rupees five thousand) (fixed) for a period of 3 months 

w.e.f. 1.4.87 or till receipt of a communication from CSIR 

whichever is earlier. The appointment is terminable w±thout 

rotice and on cleat understanding that this offer will not 
confer any right on you for any regular CSIR appointment in this 

Laboratory after the aforesaid period. No other benefit/ 

allowance is admIssible on this.account. Please note, this 

appointrn&it is not a CSIR pointmeflt and. does not entitle 

you to any ci aim, imp ii ci t o r exp li ci t on. any 061 R post. 

If you are. interested to accept the appointment on these 

terms and conditions, you may report for duty in this Laboratory 

immediately and submit your joining report accordingly. 

Yours faithfully, 

Sd/- 
SECTION OFFICER 

Copy to 

 Accounts. . 
The eenditure is to be debited from the 

 Bills Regular Budget. The incumbait may be allowe 

 P/File to join, only, if he is agreed to join on 

 Employer if any the aforesaid terms & conditions, otherwise 

 Head of Division. not. The appointment is made for 3 months 

w.e.f. 1.4.87 or till we hear from the 

CSIR whichever is earlier. 

eô SECTION OFFICER 

:.,p 
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REGIONAL RESEARCH LABORA2RY: 3ORHAT: ASSM 
(Council of Scientific & Industrial Research) 

No.RLJ.9(2)-Estt/87 	 Date 	21.10.87 

From The Director, 
RRL Jorhat. 

To 	: 	 1. Shri Dulal Sahu 
 Shri Prasanta Mahanta 
 Shri Bharat Burahain 
 ShriPabitra Pran Sarma 

S. Shri P. Kaljta 
6. Shri Diganta Bora. 

Sub : Appointment a s Project Assistant. 

D/ Sir,, 

I am directed to inform you that the Director, Regional 

Research Laboratory, Jorhat had been pleased to epprove your 

appointments as Project Assistant on a consolidated pay of 

Rs.1,000/- (Rupees One thousand) only (fixed) for a period of 

6 (six) months w.e.f. 1.10.87. The aopointment is terminable 

without notice and on clear understanding that this offer will 

not confer any right on you for any regular ESRX CSIR appointment 

in this laboratory after the said period. No other benefit/ 

allowance, is aãnissble on this account. Please note, this 

appointment is not a CSIR appointment ad.does not entitle you 

any claim, implicit or explicit on any CSIR post. 

If you are interested to accept the appo:intmerit on these 

terms and conditions you may report for duty in this laboratory 

immediately azid submit your joinin report accordingly. 

Yours faithfully, 

ScV- 

SECTIONT OFFICER 

Copy to : 

Accounts 

Bil1 

P/File 

Head of Divn. 

'I 

The expenditure is debitable to the 

amount earmarked for Seismic Surveillance 

Station during the current financial year. 

I 
.0 

4docate0 
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REGIONAL RESEARCH LABORATORY: JORHT: ASSAM 
(),,)urmil of ScientifiC & Inthstrial Research) 

No.R_9(2)-EStt/88 	 Date 2-5-88 

From The Director, 
RRL, Jorhat 

To 	: 1. Shri Dulal Sahu, 
2. Shri Paresh Kalita 
3, Shri Pabitra Pran Sarma, 
4. Shri Bharat l3uragohaifl. 

Sub : Appointment as Project Assistant. 

D/Si .r, 

I am directed to inform you that the Director, Regional 

Research Loratory, Jorhat has been pleased to approve your 

appointhent as Project Assistant on a consolidated pay of Rs.1000 

p.m. (fixed) (Rupees. one thousand) only for a peri'od of 6 (ix 

months w.e.f. 1.4.88. The appointment is terminable without 

notice and on clear understanding that this of fr will not cOflfE 

any right on you for any recjular. CSIR appoinfleflt in this 

l&joratOry after the said period. No other benefit/allowance 

is admissible on this account. Please note, this appointment 

is not a CSIR appoiflthleflt and does not entitle you any claim, 

implicit or elicit on any CSIR post. 

If you are interested to accept the appointment on these 

terms and conditions, you may report for duty in this Laborato 

immediately and submit your joining report accordingly. 

Yours faithfully, 

S/_ 

SECTION OFFIcER 

Accounts 	 The.eenditUre is debitable from the 

Bills 	 : NGRI, Hyderabad Projects. 
P/File 
Head of Divi sicn : 

SECTION OFFICER 

¶ Lei 

( 
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REGION1 RESEARCH LAEORA'IORY: JORHAT: ASS? 
(Council of Scientific & Inthstrial Research) 

NO.RL3_9(2)_EStt/893S 	 Dated 5th May, 1989 

OFFICE MEMORANDUM 

The DirectOr,fX R.R.L. Jorhat has been pleased to 

approve the appoinneflt of the following Project Assistant s 

of the Geo_ Science Division for a further period of 6 months 

w.e.f. the dates shovn against each and on the existing terms 

and conditions. 

Nanies of the Project Asitaflt$ 

Shri 

Shri 

Shri 

Shri 

Shri 

Shri  

Dulal Sahu w.e.f. 

Paresh Kalita 

Pabitra Pran Sarma 

Bharat Buragohaifl 

Prod±p Kr. Du.tta 

Anil Kr. Baruah 

7.4.89 

-do-

- do-

-do-

3.5,89 

3.5.89 

10 

TO 

1.Sri DLilalSahu 

' PareshK&lita 

" Pabitra Pran Sarma 

Bharat Buragohain 
u Prodip K ; : .  Dutta 

Anji Kr, Baruah. 

Copy to 

Accounts Section 

Bill s Section 

P/Pile - 6 

Head of Division 

s.O.(E) 

s.o.() 

Sd11- 

Section Officer. 

The expdt. will be met from 

regular fund. 

SW- 
Section Officer. 

5 • 5 • 89 

t6.VQ cat 
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REGIONAL RESEARCH LABORATORY JORHAT: ASSN 

(uncil of Scientific & Industrial Research) 

NO.RJ_9(2)Stt/S9 	
Date 7.11.89 

From : The Director, 
RRb Jorhat 

To 	: 1. Shri Dulal Sahu, 
2. Shri Pabitra Pran Sarma 
4. Shri P. Kalita. 
5, Shri P. Dutta 
6. Shri Anil K. Baruah 

Sub: Appoifl1flent as Project Assistant. 

D/Sir, 

I am directed to inform yOu that the Director, Regional 

Research Laboratory, Jorhat has been pleased to approve your 

appOifltrrUnt as Project Assistant on a consolidated pay of 

Rs.10/- p.m. (Rupees one thousand five hundred) only (fixed) 50  
for a period of 6 (ix) months w.e.f. 12.10.89. The appOiflthleflt 

is terminable without notice and on clear understanding that 

this offer will not confer any right on you for any regular 

CSIR appoinfleflt in this laboratory after the said petiod. 

No other benefit/allowance is aissible on this account. Please 

note, this appointment is not a CSIR appoinfleflt and does not 

entitle you any claim, implicit or explicit or any CSIR post. 

If you are interested to accept the appoifltrfl1t on 

these terms and conditions, you may report for duty in this 

laboratory immediately and submit your joining report according 

Yours faithUllY, 

Sal,- 
SECTION OFFIcER 

Copy to 
AccOunts Section 

Bills 
P/file 

Head of Division. 

The expenditure is debitable to P-2 
for 1989-90. 
N.B. O.M. No. RLJ_9(2)EStt/88 dt.13.5 
in respect of Bomdila Station should 
be taken into account. 

SECTI(-JN OFFICER 



/ 	
- 23 - 	 NEXU RE.-9 

REGIONAL RESEARCH LABORAWRY: JORHAT: ASSAM 
(Council of Scientific & Industrial Research) 

No.RLJ_9(2)_EStt/85 	 Date : 07.05.1990. 

From : The Director,. 
RRL Jo that 

To 	: 1,, Shri Dulal Sahu 
• 	 2. Shri l3harat Burahaifl 

3. Shri Pabitra Pran Sarma 
4 Shri P. Kalita 

• 	5, Shri P. Dutta 
• 	6. Shri Anil Kt. Batuah. 

Sub Appointment as Pro.ect Assistant. 

D/Sir, 

• 	 I am directed to inform you that the Director, Regional 

• 	 Research Laboratory, Jothat has been pleased to approve you.t 

appointment as Project Assjstaflt on a conolidated pay of 

Rs.1500/- p.m. (Rupees one thousand five I.indted) only for a 

period of 6 (six) months w.e.f. 15.4.90. The sppointment is 

terminable without notice and on cleat understanding that 

this afficer will not confer any tght on. you for any regular 	• 

CSIR inaxt appointment in this laboratOrY after the said period. 

No othet benefit/allowances is admissible on this account. 

Please note, this appointheflt is not a CSIR appointment and 

es not entitle you any claim, implicit or explicit or any CSIF 

post. 

If you are interested to accept the appoiflbfleflt on these 

terms and conditions, you may rOrt for duty in this labôrator.  

* 	 immediately and submit your joining report accordingly, 

Youts faithfully, 

So1,- 
SECON OFFICER 

ooyto: 

AccountS Section : The expenditure is debitable to P-2 
for 1990-9 1. 

Bill Section 

P/file 	 N.B. O.M. No. RLJ_9(2)_Estt/8 8  dt. 
Head of Division. ; 13.5.88 in respect of Bomdila Station 

should be taken into account. 

SECTIN OFFICER 

ed. 
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REGIONAL RESEARCH LA±RA'IORY: JORHT: ASS.M 
(Council of Scientific & Industrial Research) 

N.RLJ_9(2)-EStt/89 	 Date 	31.10.1990 

0 FF1 CE MEMO RANWM 

Conseceflt upon tiansfer of Shri Prodtp Butta, Project 

Assistant from Bomdila to Eohima 'Seismic Surveillance Station 

and transfer of Shri Paresh Kalita, Ptoject Asstt. from Kohima 

to Bomdila Seismic Surveillance Station, the Director, RRIj, Jorhat 

has been' pleased to sanction Rs.300/- p.m. to •Shri Presh Kalita 

w.e.f. 01.10.90 and Shri Prodip Dutta will cease to draw this 

amount w.e.f. 01.10.1990. 

O.M. of even number dated 06.11.99 stands modified to the 

extant mentioned above. 

S 

SECTICIN OFFICER 

To 

Shri Prodip Du.tta, 
Project Assistant 

Shri Paresh Kalita, 
Project Assistant. 

Copy to 

Bills Section 

Accounts Section 

3 Head of Seo-Science Divn. 

34/- 

SECITON OFFICER 
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• REGIONALa RESEARCi LABORAWRY: JORAT: ASSAM 
(Council of Scientific & Industrial Research ) 

Date : 31.10.90 No. RLJ_9(2)-Estt/90 

To : 	The IDirector, 
RRL Jorhat. 

To 	1, Shri Dulal Sahu, 
 Shri Bharat Buragohaifl 
 Shri Pabitra Pran Sarma 
 Shri P. Kalita 
 Shri P. Dutta 

6.. Shri Anil Kr. Baruah 

Sub 	?çoointment as Project AXzkX Fellow-Ill 

I am directed to inform you that the Di:rectOr,R9iOnal 

Research Laboratory, Jorhat has been pleased to approve your 

appointment as Project Fellow-Ill on a consolidated pay of 

Rs.1500/- P.M. (Rupees one thousand Live hundred only) for a 

pericziof 6 (Six) months w.e.f. 15.10.90. The appointment is 

terminable without notice and on clear understanding that this 

offer will not confer any iight on you for any regular CSIR 

appointment in this Laboratory after the said per:iod. No other 

benefit/allowance is admi ssible on this account. Please note, 

this appointment is not a CSIR appointment and does not entitle 

you any claim, imp3cit or elicit or any CSIR post. 

If you are interested to accept the appointment on these 

terms and conditions, you may report for duty in this laboratory 

immediately and submit your joining report accordingly. 

Yours faithfully, 

Sc- 

SECTIO-'i OFFICER 

Copy to : 	- 

Accounts Section 

Bills Section 

P/File 

4 Head of Divn. 

The efldi tu r e I S Qebi table to P- 2 £0 r 

1990-9 1. 

N.B. O.M. No.RL3-_9(2)_EStt/88 dated 
13.5.88 in respect of Bomdila Station 
Station should be taken into account. 

SECTIL ,N OFFICER 
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REGION AL R:SEARCH LABO RA1O RI: JO RHAT: ASSZ*1 
(ODuncil of Scientific & Industrial Reaearch) 

ii. RLJ_9(2)-Estt/90 	 Date : 25. 4.91 

From : The Rkxiao Scientist In-charge, 
R.P.L. Jorhat. 

 Shri Dulal Sahi 
 Shri Bharat Buragohain 
 Shri Pabitra Pran Sarma 
 Shri P. Kalita 

5, Shri P. Di.tta 
6. .Shri Anil Kr. Baruah 

Sub : Appointment as Project Fellow-Ill 

S/Sir, 
I am directed to inform you tiat the ScientisI/C, 

• 	 Regional Research 'Laboratory, Jorhat has been pleased to 
approve your appointm2nt as Project Fellow on a consolidated 
pay of Ps.1500/- P.M. (Rupees one thousand five hundred only) 

• 	 for a period of 6 (six) months w.e.f.16.4.91. The appointment 
• 	 is terminable without notice and on clear understanding that 

this offerwill not confer any right on you for any regular 
CSIR appointment in this laboratory after the said period. 
No other benefit/allowance is aanissible on this account. 
Please note, this appointment is not a CSIR appointment and 
eoes not entitle you any claim, impicit or explicit or any 
CSIR post. 

If you are interested to accept the appointment on these 
terms and conditions, you may report for duty in this laboratOry 
immediately and submit your joining report accordingly. 

Yours faithfully, 

Soy,- 

SECTION OFFICER 

Copy to : 

Accounts Section : 
Bills Section 
PeEsoflal File 

4 Head of DivisiOn 

The exoenditure is debitable to P-2 
for 1990-91. 

N.B. O.M. No. RLJ..9(2)_Estt/8 8  dtd. 
13.5.88 in resect of Bomdila Station 
should be taken into account. 

SECTION OFFICER 

¶jl) 	
( 

7? 

oo 
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REGIONAL RESEARCI{ LABORMORY: ORHAT: ASSAM 
(Council of Scientific & Industrial Research) 

No.RLJ..,9(2)...Estt/91 	 Date : 31.10.91. 

From : The Director, 
Regi<5nal Research Laboratory, 
Jo rhat.,785006. 

To 	1. Shri Dulal Sahu 
 Shri Bharat Buragebnin 
 Shri Pabitra Pran Sarma, 
 Shri P. Kalita 
 Shri P. Datta 
 Shri Anil Kr. Earuah. 

Sub : Appointment as Project Fellow-Ill 

D/Sir, 
I am directed to inform you that the Acting Director, 

RRL Jorhat has been pleased to approve your appointment as 

Project FellowIII on a consolidated pay of Rs.1500/- P.M. 

(Rupees one thousand five hundred only) for a period 	from 

17.10.91 to 31.03.1992. The appointment is terminable wjthut 

notice and on clear understanding that this offer will not cOnfer 

any right on you for any regular OSIR appointment in this 

laboratory afteLthe said period. No other benefit/allowance 

is admissible on this account. Please note, this appointment 

is not a CSIR appointment and does not entitle you any claim, 

implicit or explicit or any CSIR post. 

if you are interested to accept the appointment on these 

terms and conditions, you may report for duty in this laboratory 

irrnediately and submit your joining report accordingly. 

Tours faithfully, 

SECTION OFFICER 

Copy to: 
. accounts Section : The expenditure is debitable to P-2 

Bills Section 	
for 1990-9 1. 

Personnel file 	N.E. OM No.RLJ_9(2)_Estt/88 dt. 13.5.88 

Head of Division. 

	

	
in respec t of Bomdia Station is to be 
taken into account. 

SECTILN OFFICER 

t  VV 

ocell- 

I 	 - - 
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REGIONAL RESEARCH LABQRAWRY: JORHAT: ASSAM 
(cbuncil of Scientific & I fl dustrial Research) 

No. RLJ-9 ( 2)-Estt/9 2 
	

Dated 30th April, 1992 

From : The Director, 
Regional. Research Laboratory, 
Jo rhat-6. 

TO 	1. Shri Dulal Sahu, 
Shri Bharat Buragohain 
Shri Pabitra P ran Sarma 
Shri P. Kalita 

5 Shri P. Dutta. 

Sub: Appointment asProjectFellOw -III 

D/Sir, 

I am directed to inform you that the Acting Director, 

RRL Jorhat has been pleased to approve your appointment as 

Project Fellow-Ill thn a consolidated pay of Rs.1800/- P.M. 

(Rupees eighteen hundred only) for the periodaf one year w.e.f. 

1-4-92. The appointment is terminable without notice and on 

clear understanding that this apqlakwimuott offer will not confer 

any right on you for any regular CSIR appointment in this 

laboratory after the said period. No other benefit/allowance 

is admissible on this acount. Please note, this appointment 

is not a CSIR appointment and does not entitle-you any claim,. 

implicit, or explicit or any CSIR post. 

If you are interested to accept the 

terms and condit ions, you may report for dutyLand submit your 

joining report accordingly. 

Yours faithfully, 

Sa/_ ( N.C. BARMAN) 
/ 

Administrative Officer 

CopytO: 

AccOunts Section 	: The expdt. is debitable to P_2 for 
1992-93 

sills Section 

Personnel File 	N.B. O.M. No. RLJ-9(2- Estt/88 dt. 

Head cf Division 	
13.5.88 in respect of Bomdila Station 

(Geo-Science). 	
: should be taken into account. 

Administrative Officer. 
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REGION1L RESEARCH LABORAIORY: JORHAT: ASSAM 
(Council of Scientiflc& Industrial Research) 

No. RLJ_9 ( 2)-Estt/9 3 	 Dated 4.5. 1993. 

OFFICE MEMO RAN DUM 

The Director,RRL, Jorhat has been pleased to 

approve the extension of the tenure of the appointment 

of the following Project. Fellow III for a period of 1(one) 

year-.w.e.f. 1.4.93 and on the existing terms and conditions. 

The eqndithre to be met from P-2 for 1993-94. 

SECTION OFFICER 

Project Fellow MII 

Shri D.ilal Sahu 
Shri Eharat Buragohain 
Shri Pahitra Prafl Sarrna 
Shri P. Kaljta 
Shri P. tkitta. 

Copy to : 1. Account Section 
Bills Section 
Personal File 
Head of Division. 

/ 

/ 
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM 
(Ouncil of Scientific & Inthetrial Research) 

No,RLJ-9(2)-Estt/94 	 Dated 10.5.94 

From : The Director, 
•Recriünal Research Laboratory, 
Jorhat-785006 (Assam) 

To 	Shri Paresh Kaljta, 
0/0 Geo Science Division 
RPL Jorhat. 

Sub : Officer for engagement in Sponsored Project/Scheme 

Sir, 

With reference to your, request dated - you are 
hereby intimated that the Director, Regional Research 
Laboratory, Jorhat on behalf of the sponsor or the Projects/ 
Scheme, namely - has ben pleased to offer you en contract 
basis to work as Project Fellow-Ill on a âonsolidated amount 
of Rs 1800/- P.M.(Rupees one tbousarid eight hundred only) 
on the following terns and conditions : 

Your engagement is for the Project, namely * 
funded by -. 

.It is not an offer of appointment in CSIR temporary 
or otherwise. It is a oDntractual engagement for the Project/ 
Scheme funded by the above sponre. It ould, therefore, 
not confer any right/claim implicit or elicit for your 
consideration aqaint any SIR post. 

Your engagement on contract is for a, specific period 
of 6 (six) months w.e.f. 8.4.94 which may be extended or 

curtailed depending upon the status of the sponsored project/ 
scheme. In any event, your engagement shall he co-terminus 
with the duration of the above IBentioned sponsored Project/ 
Scheme only. 

4 	The contract of engagement may be terminated by giving 
one months notice in writing by either side. 

No travelling allowance will be paid to you for reporting 
for thty. 

Your engagement on contract will be pEqc subject to the 
production of the following documents at your expenses at the 

• 	 time of your reporting for duty. 

(a) Medical certificate of health and physical fithess 
for service issued by the competent athbority in the 
prescribed format, if not already so medically 
examined the latter case, a certified copy of the 
relevant medical certificate should be fuuiished. 

• 	 • 	 Contd... 	earns 
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(b) Documentary evidence in support of your date of 
birth and crualification. 

7* 	Any service rnattr not specifically stated. herein 
shall be determined by the Director, RRL, Jorhat whose deci.sion 
will be final and binding on tboth the parties to the contract. 

If you ,are willing to accept the engagement on these 
terms and conditions, you may please communicate your acceptance 
within a week from the date of receipt of this letter while 
intimating probable date of your rorting for duty. 

Yours faithfully, 

Administrative Officer 

Copy to : 

Accounts Section 	The eenditure is debiable to P-2 
BiJLJ.s  Secti. fl 

Personal file 
Head. of Division 	

Sd/- 

ADMINISTRATIVE OFPICE 

.'v 0 3v• 
0 
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REGIONALJ RESEA1CH LABORAIORY: 3ORHT: ASSAM 
(Oouncil of Scientific & Industrial Research) 

No. RLJ-9(2)-Estt/94 	 Date 	19.12.1994 

From : The Director, 
Reional Research Laboratory, 
Jorhat-785006 (Assam) 

To 	Shri Paresh Kalita, 
GeoScience Division, 
RRL Jorhat. 

Sub : Offer for engagement in sponsored Project/Scheme. 

Sir, 

With reference to your request dated nil you are 
hereby intimated that the Director, Regional Research Laboratory 
Jorhat on.beha&f of the sponre of the Projects/Scheme, namely, 
nil has been pleased to offer you on contract basis to work as 
Project Fellow-Ill on a consolidated pay of Rs.1800 P.M.(Rupees 
one thousand eight hundred only) on the following terms and 
conditions : 

Your engagement is for the project, namely-x-funded 
by-x-. 

It is not an offer of maga appointment in CSIR temporary 
or otherwise. It Is a contractual engagement for the Project/ 
Scheme funded by the above sponre. It would, therefore, not 
conf?r any right/claim implicit or explicit for your consider ing 
against any CSIR pOst. 

Your engagemt on contract is for a specific period of,  
6 months w.e.f. 15,10.1994 which may be extended or curtailed 
demding upon the status of the sponsored project/scheme. 
In any event, your engagement shall be coteriminus with the 
mokmmmyxin duration of the above mentioned sponsored Project/ 
Scheme only. 

The contract of engagement may be terminated by giving 
one month's notice in wtting by either side. 

No travelling allowance will be paid to you for reporting 
for duty. 

Your engagement on contract will be subject to the 
production of the following documents at your expenses atthe 
time of your reporting for duty : 

- 	 Contd.... 	38 

/ 
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Medical Certificate of health and physical fitness 
for service issued by the competent medical authority 
in the prescribed foat, if not already so medically 
examined, the latter case, a certified copy of the 
relevant medical certificate should be furnished. 

Documentary evidence in support of your date of 
birth and oualification. 

7. 

 

Any service matter not specifically stated herein shall 
be determined by the Director, RRL Jorhat whose decision shall 
be final and binding on both the parties to the contract. 

• 	 If you are 4lling to accept the engagneflt on these 
terms and conditions, you may please communicate your acceptance 

• 	within a week from the date of receipt of this letter while 
intimating probable date of your reporting for duty. 

Yours faithfully, 

Sd/- 

CONTROLLER OF ADMINISTRATOR 

Copy to 

Accounts Section 	 Expenditure is doitable to 
Bills Section 	 laboratory budget. 
personal file 
Head of Division/PsI. Dr. M.M. Saikia, Head, Geo- Sc. Divn. 

I 	sd,_/_ 

CONTLLER OF ADMINI STATION 

0  4C, 
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EGIONAL RESEARCH LAIBORA'IORY: JORHAT: ASS?1 
(Ounci1 of Scientific & Industrial Research) 

No.RLJ_9(2)-Estt/94 

From : The Director, 
Regional Research Laboratory, 
Jorhat_78W06(Assam) 

Date : 17 0 03.94 

TO 	Shri Prabin Kumar Phkan, 
/O Accounts Section, 

Regional Research Laboratory, 
Jorhat. 

Sub : Offer for engagement in a sponred Project/Scheme 

Sir, 

Wit reference to your re1est dated - 	 you are 
hereby intimated that the Director, Regional Research La1ratory 
Jorhat on behalf of the sponsOre of Projects/Scheme, namely 
1% reserve for Accounts haeen pleased to offer you on 
contract basis to vrk as PJECT PELLOWIII On a consolidated 
amount of Rs.1800/- P.M. (Ripees one thousand eight hundred only) 
on the following terms and conditions : 

Your engagement is for the project, namely 1% reserve 
Fund kept from all SP/C Projects funded. 

It is not an offer of appointment in CSIR temporary 
or otherwise, It is a contractual engagement for the project/ 
scheme funded by the above sponsore, It would, therefore, not 
confer any right/claim implicit or explicit for your con sidera-
tion against any CSIR post. 

Your engagement on contract is for a specificperiod 

of 1 (one)year we.f. .26.03.94 which may be extended or 
curtailed depending upOn the iatus of the sponsored proiect/ 
scheme. In any event, your engagement shall be coterthiflus 
with the duration of the above mention- d sponsored project/ 
scheme only. 

The contract of engagement may be termthated by giving 
one month's notice in writing by either side. 

No travelling allowance will be paid to you for 
reporting for duty. 

Your engagement on contract will be subject to, the 
production of the following documents at your expenses at the 
time of your reporting for duty. 

ntd.... 
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- 35 - 	 Annex. 18 contd. 

Medical certificate of health and physical fitness for 
service issued by the competent authority in the prescribed 
fonat, if not already. so  medically examined, the latter 
case, a certified copy of the relevant medical certicicate 
should befurnished. 

Documentary evidence in support of your date of birth and 
qualification. 

7. 	Any se_Vice matter not specificaily stated herein shall 
be determined by the Director, RRL Jorhat whose decision shall 
be final and binding on both the parties to the contract. 

If you are willing to accept the engagement on these 
.ease communicate your acceptance terms and conditions, you may.pl  

within 1 week from the date of receipt of this letter while 
intimating probable date of your reporting for duty. 

Yours faithfully, 

Administrative Officer. 

Copy to 

1. Accounts 6t±1kxHX Section 
2.. Bills Section 

Persorial . Pile 
Head of Division. 

Sd/- 	17.3.94. 

Administrative Officer. 
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REGIO1L RESERCH. LZBOAORY: JORHAT ASSM 
& 	 esearch) (councii. of Scientific 	.LflctUstria.L 

PPOSAL OF TOUR (Separate proposal for each will be suhnitted 
in quadrplicate) 	DATE OF P)POSA 	: 	2. 11.94 

j. . NAME AND DESIATION OF 	SHRI P.K. PHUKAN Rs.1800.00 
THE PERa)N WING ON TOUR 	0/ASSISTANT 

BASIGPAY 
PARTICULARS OF TOUR PROPOSAL 

---------------------- 
DATE 	TIME OP 	PLACE 	 DATE TIME OF 

- 
PLACE MODE OF 

DEPARTU RE ARRIVAL QOUEY 

7.11.94 2100 HRS 	JDRHA'T 	 8.11.94 600 MRS GFW BUS S2I 
8, 11.94 1400 MRS 	GHY AP 	 8.11.94 1920 MRS ND AP 	Ic 880 

8,11.94 1920 MRS 	ND AP 	 8.11,94 2030 MRS CSIR GM 

HALT ATND FJM 8.11.94 TO :10.11.94 

11.11.94 1700 MRS CSIR GH t±1t 	11.11.94 1800 MRS ND RLY STN 

11.11.94 1800 MRS ND RLY STN 	13. 11.94 1605 MRS GHY 

13. 11.94 1605 MRS GHY RLY S'I!'I 	1.11.94 0530 HRS JORHAT 

PURPOSE OF JOUEY : OFFICIAL ORK ON IMPACT PROGRNVIME 

5. NATURE OF THE TOUR : 

I) 	This Is a fresh proposal 

This is a revised pOpO sal 
(Original sanction No. Grant of TA/DA No. & Date to be  

given). 

TA/DA will be paid by this laboratory. 

WDA will be borne by the outside party. 

/ 	 SW- 

Sign of Project Leader/ 
Head of Division with date. 

Sd11- 

APP)VED & SANCTIONED TA/DA ADVANCE 
2.11.94 

Sd/-

DIRECTOR. 
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• 	I 
• 	 NO.RLJ_13(619)_Estt/86 	 October 21, 1994. 

To 
The Joint Secretary (Administration), 
Council of Scientific & Industrial Research, 

• 	 Anusandhan Shaven, Rafi Marg, 
New Delhi- 110001. 

Si 
I am directed to forward herewith the representation 

received from Mr. Santanu Dutta and Mr. Dulal Sahu, Project 

Assistants of this laboratory, which are self explrxtory. 

Mr. Santanu Dutta,• having B.Sc. qualification in the 

entry level, joined this labbratory as Project Assistant in 

January 1986 and his services is being continued in different 

R&D projects after giving 7 days break as a matter of policy - 

this laboratory is adopting renewal of services of prOject 

Assistants - if they are shifted to otier projects in particular 

Since then Mr. Dutta is continuing in the project work in the 

laboratory. 

M. Dulal Sahu, having B.Sc. qualification in the entry 

level, was appointed in this laboratory as Project Assistants 

on 5.10.84 and he has been entrusted the work of managing the 

different Seismic Surveillance StatLns. Since then, Mr. Sahu 

is continuing as Project Assistant in different Sub-Stations 

under Geo-Science Division. 

It can be menticned here that due to ban imposed by 

Govt. of India on .recruitmentpae of the Project Assistants 

could be considered for regular absorption. 

You are therefore, requested kindly to consider their 

cases and approval of the competent authority may kindly be 

communicated for their absorption. 

• 	 - 	 Thankin g you, 
• 	 Yours faithfully, 

Soy,- 
• 	 • 	 ( P.P. Bhattacharjee) 

ncl. as above. 	 • 	Controller of Administration 

• 	 CC PS to Director 
Copy to for information 
Shri Sen tanu Dutta,  
Project Ac'sistant 
RRL uorha. 

A 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL • 	
GUWAHATI BENCH 

•6UWAHATI 

in the matter of 

O.A. No. 17 of 1995 

Shri Paresh Kalita - Applicant 

- Vs - 

Union of India & Others 

- Respondents 

- 	 Written statements for and on behalf of the Respondents Nos. 

1,2,3 9 4 & 5 

I, Sri P P Bhattacharjee, Controller of Administration, 

Regional Research Laboratory, Jorhat-785006, do hereby 

solemnly affirm and state as follows 

1, 	That I am the Controller of Administration of Regional 

Research Laboratory, Jorhat-785006 and Respondent No, 5 in 

the 	above case. I am acquainted with the facts 	and 

circumstances of the case. I have gone through a ccpy of the 

• application served on me and have understood the contents 

.thereof Save and except whatever is specifically admitted in 

this, written statment, the other contentions and statements 

made in the application may be deemed to havebeen denied. I. 

am competent and autharised to file these written statements 

on behalf of all the respondents. 

01 

-. 
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2. 	That with reference to statements made in paragraph 1 

of the application, the respondent begs to state that the 

contents of the first part of this paragraph of the 

application are denied. No application/representation for 

regu].arisation of his service has so far been submitted by 

the applicant to the Director General, CSIR (Council of 

Scientific & Industrial Research) who is the highest 

authority of SIR All other representations/applications 

submitted so far by the applicant from time to time for 

various reasons have been looked into very carefully and 

meted out sympatheticaiiy. The applicant  was appointed as 

Project Assistant w.e.f. the date of his joining i.e. 

:30.3.83 for a period  of six months vide this office Letter' 

No. RLJ-9(59)-Estt/79 dated 22.383 as per Annexure No. A and 

after completion of the said six months contractual period, 

he has been given fresh offer of engagement/appointment in 

different spells since 1983 purely on contractual basis. In 

all the appointment/engagement letters it was specifically 

mentioned that the offer of engagements were not of CSIR 

appointments and would not confer any right on the applicant: 

either explicit or implicit for any regular appointment in 

thi s  laboratory after the completion of contractual periods 

and the appointments were terminable without notice. The 

appointment letters clearly show the service conditions of 

the applicant and it was only after clear understanding and 

acceptance of the terms and conditions of the app'ointment, 

t 



V 

the applicant joined duty. The appointments of, Project 

ssistants are not on regular footing but on contractual 

basis as per requirments of the project works Therefore 9  the 

respondents did not adopt any unfair labour practiced 

3.1 	That with regard to the statements made in paragraph 2 

of the application 9  the respondent begs to state that the 

applicant is not a regular employee of this laboratory/CSIR 

either on temporary basis or otherwise He was appointed as 

Project Assistant purely on temporary basis on contractual 

terms and conditions in different spells under some specified 

clauses that the appointment was a contractual engagement and 

would not confer any right on the applicant either explicit 

-or implicit for any regular appointment in this 

lahoratory/CSlR 	The engagements were co-terminus and might 

be terminated at any time without any notice 	Accordingly 

after accepting the terms and conditions of the clauses, the 

applicant joined duties in different spells As such his 

claim for regularisation is nothing but the violation of the 

clauses which were very clearly mentioned in the appointment 

letters and now by demanding for a regular post in CSIR, the 

applicant is putting undue pressure on the respondents As 

the applicant is not a regular council employee and does not 

hold a civil post, the applicants prayer does not fall 

within the jurisdication of the Hon"hle Tribunal and as such 

may be dismissed with costs and compensations 
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That with recjard to the statements made in paragraph 3 

of the application, the respondents denies that the 

grievences of the applicant were wrongly meted out All his 

grievences were looked into very carefully and 

sympathetically.  

That with regard to the statements made in paragraph 

41 of the application, the respondent has no comments. 

That with regard to the statements made in paragraph 

4,2 of the application, the respondent begs to state that the 

applicant has been engaged as Project Assistant purely on 

contractual basis since 1983 The question of appointment on 

regular footing does not arise because of the fact that the 

recruitment of such posts has been banned since 1983 as per 

Annexure No B and if the ban is lifted the applicant will he 

given opportunity to appear before the Selection Committee 

with preference 

That with regard to the statements made in paragraph 43 

of the application, the respondent denies that the applicant 

was not aware of the fact that it was a purely temporary 

appointment on contractual basis for a period of six months 

w,e,f 	the date of his joining It is evident from the from 

the appointment letter already annexed as Annexure No, A 

wherein it was specifically mentioned that the appointment 

was terminable without notice and on clear understanding 
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that the appointment would not confer on the applicant any 

right either implicit or explicit for any regular 

appointment in this laboratory/CSIR It was also mentioned, 

"If you are willing to accept the appointment on these tePms 

and conditions 3  you are requested to report for duty in this 

iahoratory" A copy of the appointment letter dated 22383 

which is self-explanatory has been enclosed as Annexure No 

A. It is evident from the above clauses that it was a 

temporary assignment on contractual basis and the bonafide 

belief of the applicant that his sponsorship by the 

Employment Exchange and selection is for permanent 

absorption, is nothing but a complete misconception and 

misunderstanding and as such the application may summarily be 

rejected 

E3 	That with regard to the statements made in paragraph 4.4 

of the application, I beg to state that the applicant was 

appointed as per Annexure No. A above for a period of six 

months already stated at para 2 above As he is an educated 

person, it is expected that he has read and understood the 

clauses of the appointment and only after accepting the terms 

and conditions of the appointment he has joined the duty His 

ignorance of the above c].auses and assumption that the 

appointment would be of permanent basis is based on mis-

conception and wrong interpretation of the clauses of the 

appointment letter for which the applicant is to be blammed 
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9 	That with reference to the statements made in paragraphs 

45, 46, 47 7  48 9  4S, 410 and 4.11 of the application, 

the respondent does not have any comments to offer except to 

state that the applicant was given extension/fresh offer of 

engagement/extension on contractual basis from time to time 

in different spells on the usual terms and conditions It is 

further stated that the pay of the applicant was raised from 

time to time considering the increased price index 

10 	That with reference to the statements made in paragraph 

412 of the application, the respondent begs to state that 

all the Seismic Surveilance sub-stations situated in NE 

region are being managed by the Head, Geoscience Division, 

Regional Research Laboratory, Jorhat, and according to the 

need, the internal transfers are being made In different 

sub-stations located in NE region private houses are hired 

for installation of the seismic data recording machines and 

rent are paid from the offices A part of the house is also 

allowed to occupy by the person pasted in such suh-statian 

11 	That with reference to the statements made in paragraph 

413 of the application, the respondent begs to state that 

the applicant was appointments on contractual basis in 

different spells from time to time as per the need of the 

projects The statement of the applicant that it is a Central 

Govt organization is denied In fact it is an Autonomous 

"3 
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Body registered under Societies Act, 1860 under the name and 

style 'Council of Scientific & Industrial Research (CSIR) 

Rectardinçj the regularisation it is stated that in the 

appointment it was clearly mentioned that it is a contractual 

appointment which will confer no right on the applicant 

either implicit or explicit for any CSIR appointment 

Regarding provision in MNAS (Merit & Normal Assessment 

Scheme) for Scientifit: & Technical Staff, the respondent begs 

to clarify that the Projec:t Assistants who were appointed 

prior to 1981 and have rendered three years or more 

continuous service would be considered for regularisation but 

the applicant was appointed on 303 1983 and as such the 

above provision is not applicable in case of the applicant 

12 	That with recard to the statements made in paragraph 

414 of the applications, the respondent begs to state that 

the statement of the applicant is denied and the statement of 

the applicant is misleading In case of regular post that are 

advertised against vacancy/creating of post the applications 

are received from all concern including the Project 

ssistants working on contractual basis After scrutiny of 

the applications interviews are held by the Expert Committees 

and appointments are made as per the recommendations of the 

• Expert Committees As such no post of the Project Assistant 

can automatically be regularised without following 	the 
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• recruitment procedure. In the event of selection they will he 

appointmented 	as 	fresh recruit 	against 	the 	post(s) 

dvertised 	This is anormal practice followed in CSIR 

lahorator'ies 

That with reference to the statements made in paragraph 

• 415 of the application, the respondent begs to state that 

though there are few posts lying vacant at present but as 

- is  —no--Tentical post and also in' view of the ban 

imposed by the Sovt of India, these posts cannot be filled 

up The respondent likes to state further that the applicant 

has given a false statement regarding regularisation of 

Project Assistants It is stated that no Project 

Assistant/Fellow has so far been reguiarised. All the persons 

whose names were cited by the applicant, were given fresh 

appointments through open competit:ion and were recruited by a 

/7 duly constituted Selection/Expert Committee before the 

imposition of ban on fresh recruitrnent Regarding equal pay 

for equal work, it is submitted that all the Project 

Assistants/Fellows have been paid the same pay on 

consolidated basis as per the contractual appointment It can 

be stated that the applicant has been paid Rs1800/— as pay 

per month just like other Project Assistants having ESc 

qualifications. As such, there is no violation of principles 

of equal pay for equal work Regular pay scales are given to 

the regular employees and hence cannot be given to applicant. 



14 	That with reference to the statements made in paragraph 

416 of the application, the respondents begs to state that 

Shri Prabin Kr. Phukan, Project Assistant, has been iorking 

in Accounts Section of Regional Research Laboratory, Jorhat 

to keep the accounts of all sorts of projects like 

sponsored/cansultancy/Grantinaid projects funded by outside 

organizations/parties. In addition he operates the Computer 

of Accounts Section to maintain camputerised accounts of 

classified abstract through IMPACT (Integrated Management of 

Project Accounts), a package developed by CSIR Since, he has 

been dealing with works related to the above subject, his 

training in this particular task was felt very much essential 

in the interest of projects Thus he was sent for IMPACT 

Training Hence ther was no hostile discrimination done by 

the respondent in violation of the Article 14 & 16 of the 

Constitutuion of Indian The respondent stoutly denies the 

statement made by the applic:ant that the respondent favoure.d 

blue eyed boys and highly objects the statment which is an 

allegation brought by the applicant to malign the 

Administration as in Cauncil/Govt service all are treated 

equally and as per rules in force So the question of hostile 

discrimination does not arise at all It is worth to mention 

here that Mr Phukans deputation for training has no 

relevance of his claim for reguiarisation 
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V15 1 	That with reference to the statements made in paragraph 

4.17 of the application, the respondents begs to state that 

the representations/applications submitted by the applicant 

have been attended to sympathetically and regularisation 

cannot be done as per the provision of MANAS (Merit & Normal 

Assessment Scheme) which is meant thr the r.oject Assistants 
- 

who were appointed prior to 1981 and have rendered three 

years or more continucus service It is true that the 

respondent no5 has forwarded the representations of two 

Project Assistants namely Shri Santanu Dutta and Shri Dulal 

Sahu for considerationof their applications as they had 

applied for regularisation of their services to the Director-

General, CSIR & Secretary to the Govt of India, Science &- 

Technology Department, who is the highest authority of CSIR 

The appliciant did not submit any such 

representation/application so far. Had he. submitted such 

representation/application, his representation/application 

would have been forwarded with recommendation without any. 

preiudice The respondent stoutly denies the statement of 

the applicant that there is no ban imposed by the Gowtof 

India because there is a standing Ban on recruitment being 

imposed by the Govt of India/CSIR since 1903 as per Annexure 

NoB already annexed iever,' it the ban is lifted and 

approval is accorded by the CSIR for recruitment then all the 

Project Assistants will he given opportunity to appear befOre 

the Interview Committee with preference The question of 
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regularisation does not arise because as per the provision in 

• MANAS (Merit & Normal Assessment Scheme) mean,t for Scientific 

& Technical Staff, the Project Pssistants who were engaged 

prior to 1981 and Who have completed continuously for three 
• _ 

years or more are eligible for reguiarisation 	Since the 

applicant was engaged in the year 1983 the question of 

application of the above clause in respect of the applicant 

does not arise. A copy of the provision of the MANAS (Merit & 

Normal Assessment Scheme) is enclosed as Annexure No. C. 

• 	 S 

 

Q. 	That with reference to the statements made in paragraph 

4,18 of the application, the respondent begs to state that 

this is repeatative in nature and the replies have already 

been given in the foregoing paragraphs and in para 15 above. 

It is denied that the representations submitted by the 

applicant all have fallen into the deaf year of the 

• 	 'respondents. In fact all the representations submitted by the 

applicant 	were 	looked 	into 	very 	carefully 	and 
----- -- -- -, 

sympathetically. The respondents further begs to state that 

as the case is sub—judiced further offer of engagement has 

• 	 been kept in abeyance beyond 14.4.95 but as per the advice of 

• the Hon'ble Tribunal the service of the applicant has not 

been terminated. Hotqever, further consideration will be made 
- 
as per the decision of the Hon'ble Tribunal 	 • 

€ 

- --- ,-., ••- - 	
••••:• '-" 	 ,-•.-- 	

- --- r 	

- I 
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That in reply to the statements made in paragraphs 5.1 

and 5.2 of the application, the respondent begs to state that 

so far all the actions as per CSIR rules and regulations have 

been taken and all the Project Assistants/FellowS have been 

civen equal treatment. As such the respondents' action in no 

way 	can be stated as "Malafide' and 	hence 	judicial 

interference is uncalled for and unwarranted. 

That with reference to the statements made in paragraph 

5.3 of the application, the respondent stoutly denies the 

statements of the applicant and beg to state that the 

applicant is neither a regular employee of this laboratory 

nor has rendered continuous service for three years or more. 

He was engaged purely on contractual basis on temporary basis 

initially for six months and further time to time engagements 

were given in different spells on usual terms and conditions 

which have already been elaborately stated in our foregoing 

paragraphs. The respondent further states that it is a 

total misconception on the part of the applicant that his 

service is indispensable to carry out the project works. No 

body in a Govt. Department is indispensable and the applicant 

was holding a very insignificant post and not of much 

importance, hence the word 'indispensable' does not arise. 

The question of regularisation is not applicaiRle to the 

applicant as per MANAS (Merit & Normal Assessment Scheme). 
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The applicant after accepting the terms and conditions of our 

offer, provides his services on contractual basis 	By 

claiming to reularise his services on the basis of his past 

services as Project Ass:istant, after acceptinq the terms and 

conditions which 	were 	very clearly 	specified 	in the 

appointment letters, 	the applicant 	has 	violated the 

contractual terms & conditions of the appointment letters and 

putting undue pressure on the respondents 

19 	That with reference to the statements made in paragraph 

54 of the application,, the respondent begs to state that 

ince the applicant is not a regular council servent and has 

not worked continuously for three years or more as provided 

in MANAS (merit & Normal Assessment Scheme) and as he was not 

appointed prior  to 1981, his services cannot he regulariseth 

Furthermore, the statement of the applicant that there is no 

baii on recruitment is stoutly denied and already explained in 

paragraphs 6 and 15 above 

20 	That with regard to the statements made in paragraph 5..5 

of the application, the respondent begs to state that it is 

repeatative allegation 

21. 	That with regard to the statements made in paragraph 

56 of the application, the respondent begs to submit that 

after clear understanding and acceptance of the terms and 
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conditions of the appointments/engagementS, the applicant 

reported for duty. Hence, violation of the principle of 

natural justice and Article 14 and 16 of the Constitution of 

India does not arisen 

22 	That with regard to the statements made in paragraph 

57 of the application, the respondent begs to state that the 

applicant has never been given discriminatory treatment and 

the provision of MANAS (Merit & Normal Assessment Scheme) for 

regi.tlarisation of service is not applicable to the appiicant 

23. 	That with reference to the statements made in paragraph 

56 of the application, the respondent begs to submit that 

it is repeatative in natures Regularisation is not possible 

as per MANAS (Merit & Normal Assessment Scheme) Furthermore, 

the clauses of the appointments/engagements were very clear 

that the appointments were purely on temporary and 

contractual hasis It is further stated that the applicant 

was free to seek employment elsewhere and if the applicant 

had not tried for employment elsewhere, it was the lapses on 

his part 

24 	That in response to the statements made in 	paragraph 

5.9 of the application, the respondent begs to state that it 

is a fact that the name of the applicant was sponsored by the 

Employment 	Exchange and after having selected by 	the 

0' 
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Selection Committees, he was appointed as Project Assistant 

for six months only on contractual basis P'roject Assistants 

pasts cia not belanq to the regular cadre of this 

laboratary/CSIR These are specific appointments from time to 

time depending upon the requirements of the specific project 

jobs purely on contractual and temporary basis on usual terms 

and conditions Further, mere sponsoring the names by the 

Exmpioyment Exchange and selection by the Selection COmmittee 

do not confer any right/claim an the applicant for a 

regular/permanent paste It depends upon the terms and 

conditions of the post and appointment which the applicant 

understood very .well Since he was appointed on contractual 

basis against the projects on consolidated pay the question 

of giving him a regular pay scale does not arise as the pay 

scales are prescribed for regular employees 

25 	That with reference to the statements made in paragraph 

.10 of the application, the respondent begs to submit that 

as the applicant joined as Project Assistant from time to 

time after proper understanding and acceptance of the terms 

and conditions of the applointments, no cost may be allowed 

to the applicant and the application may he dismissed with 

costs and compensations 
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2.6.. 	That in response to the statements made in paragraph 6 

of the application, the respondent begs to state that in view 

• .. of the clarification given in the foregoing paragraphs and in 

vjeiaf the fact that the applicant is not a regular employe 

of this laboratory, the case of the applicant thereby does 

notfaU tji1hin t h e jw isdiction of the Central 

ArJmintraive Tribunal Act 1985 The Ron ble Ttibunal may 

1indly dismissrthe appllL3tion with costs and cnmpensation 

That in response to the statements made in paragraph 7 

of the applicat]on, the respondeus have no comments 

•:, 	.: 	28... 	That with reference to the statements made in paragraph 

8 1 of the appl]raion, the respnndent begs to ctatc that the 

service - of the applicant cannot he rgularised as per the 

prq,viston of MANAS (Merit & Normal Assessment Scheme) beLause 

the appHcant has nevei worked at any point conti - uously for 

thre yas or more This scheme was applicable to those 

.PPo.ject Assistants who were engaged prior, to 1981 and the 

applicant was engaged in the year 1983, also in view of the 

claLses of the appointments/engagements which the applicant 

was fully aware that those were temporary and cdntractual 
17 

appointment whic:h would not conferany right on him, either,  

implirit 	or e\p]lclt, for 	 r ny regula 	post 	in 	this 

. laoratory/CSiR... It was only after proper understanding and 
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acceptance 	of the clauses/terms & conditions 	of 	the 

appointments, the applicant joined duty. He cannot be 

appointed as Junior Scientific Assistant/Junior 
Technical 

Assistant as he was not holding any identical post. Hence the 

claim of 
the applicant is not tenable in the Hon'hlE? Tribunal 

and is liable to be dismissed with costs and compensation. 

That with reference to the statements made in paragraph 

8.2 of the application, the respondent begs to state that the 

applicant cannot be given regular pay scale of R,1400-2300/ 

with restrospective effect because of the facts mentioned in 

the foregoing par'agraphs and in para 13 above. 

That with regard to the statements made in paragraphs 

8.3 and 8.4 of the application, the respondent begs to pray 

that no relief and cost is permissible as per rules. As such 

the application may be rejected. 

That with response to the statements made in paragraph 

9 of the application, the respondent begs to state that as 

already stated in para 2 above and in the 	foregoing 

paragraphs, the applicant was given appointment/engagement 
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purely on contractual frbm time to time in different spells 

as per the requirements of the project works. The appointment 

letters 	are 	very 	clear 	evidence 	that 	those 

appointments/enaements were conditional and would 	not 

confirm any right on khe applicant for any regular 

appointment in this laboatory/CSIR The applicant is not a 

regular employees of CSIR temporary or otherwise After clear 

and proper understanding and acceptance of the terms and 

conditions of the appointment/engagement the applicant joined 

duty from time to time Moreover regularisation is not 

applicab].e to him as per the provision of MANAS (Merit 

• Normal. Assessment Scheme) whjch was elaborately stated in 

para 15 above It has already been stated by the respàndent 

•  to the Hon'ble Tribunal that the services of such Project 

Assistants are not terminated as yet and further engagements 

have been kept in abeyance as the cases are sub-judiced So 

far the economic condition of the applicant is concerned,, the 

•  applicant - himself is to he blamed because he was well aware 

of the fact that the appointments from time to time were 

purely on contractual basis and cannot be regularised The 

was free to seek employment elsewhere and if he could not get 

an employment elsewhere it is the lapses on the part of the 

applicant Instead he is putting undue pressure on the 

responmdent for regulairisation of his service. As such for 
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his economic instability the respondents are not responsible 

and in view of the circumstances the prayer of the applicant 

may summarily be rejected and dismissed w i t h costs and 

compenstation. 

c2 	4L  .. 
Dper4dmtfl!

cpfwfw  

ConrOUt 	atC Reioflal e59 

VERIFICATION 

I, Shri P P Bhattacharjee, Controller of Administration 

of Regional Research Laboratory, Jorhat-785006, do hereby 

declare that the statements made in this Written-Statement 

are true to my knowledge derived from the records of the 

case 

I sign this verification, on this 1st day of Jup7, 1995, 

at Jorhat, 

OP A ~~ 	61â< 
bOSt 
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AT 

(Coiacil of cioncifio & Inu$triaJ. Research) 	
- 

No0 R3J-9(59)-stt/79 
	

Da'.o :— 220 383 

From: 
The Director, 
RRL Jorhat0 

Shri Foresh Kolita 
Kciar Mati Gaon, 
PICa Mout Gaon, 
Jorhat, 
Dist0 - Sibsagar0 

StJB— Appointcit o.o Project AssiStanto 

Dear Sir, 

I am dircc: 	' iic:-n you that tho riroctor, iRL Jorbat has 

been pleased to approve your appointmont aa Project Assistant 

on a consolidated pay of Ps. 5O0/ porno 	(Rupees Five hundred only) 

or a period of 6(six) months from the date of join- 

The appointment is terminable without notice and on clear irnderstanding 

that. this offer will not confer e 	hi; on you for any regular 

appointment in this laboratory af tc2 th3 aXo.7e ,,,tn_J_d prioi 

If you are ilJ.±tig to rcGE 	o rpointent on these terms and 

conditiono you aro a' ue'tcd .- ''o 	foi' thy in this laboratory 

immedi at ely. 

The appointment is made subject to 	oura feithfully, 
produciOn of Medical Certificate from the 
District Health Officer, Sibsagax, Jorhat 	 eF 
in the prescribed form (copy exclosed)o 

Copy to 

Accounts LcIecticn. 
Bill SetJ.on. 

,3• Personal 
4. Employer, if any 

Dr. M.M. Saikia 
Head 
Geoscience Division, 
i.R.L., Jorhat0  

AINISTRATIVE OFPICER0 

The expenditure is to be 
doblted from the Projoct.........,. 
"Seismic3urve1liance (Thrusarea) 0 

ADU II 	 IC ER 
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MEMqRANDUM\  

Subject i Economy in administruive expendic re of the Goverr'znent 	 : 

-  Ban on creation of posts./fihling up of vacancies  

Guidelinesfor pro cessi rig of cases  

The undersigned is directed to refer to this Mlnistxys O.M.No. F.7(I)-E. Coord/84 dated the2Oth June, 1984 as amended from time to 

time on the subject indicated above and to state that Instructions already exist for ban on creation/filling up of posts and the procedure for 

relaxation thereof in exceptional circwnstances. Some doubts whith arose in this regard were also clarified from timc.to time. Further 

clarifications are, however, being sougbtbyvarious inistrieslDcpartmefll& dc. regarding the following twpOiflL8. ThemaUcr been 

considered in this Milustry and the correct position as clarified below aamst each point-- 	
, : 	 : : 

POINTS 	
' r 	

CLARIFICATIONS 

Whenever higher level posts are 'Yes, whenever' higher level, posts are abolished,:..it wU1. nFCc8$ary to abolish 

abolished, whether, junior level. t personallsupporting staff of that higher level post(s) simultaneously* In addition to such 

posts are also to be abolished as a 	abolition, It will also be desirable to have a work study conducted to iictenniuc what other 

consequence thereof, 	 restructuring and abolItion of lower level posts would be required as aresult of abolition of the 

higherpost(s). 	. .... . 

 

if a post is vacant or beld,in . If apost is hcldinabcy anCCOIrCmaiflSUflhhhledf0taP0d0b0neyea 0rmorePitw0h1 dbe  

abeyance (or some thne, whether deemed to be abolished, integrated Finance of each MinisUy/DCparUBe1flifliY monitor 

the post can be filled up ocrevived, 	abolition of such posts and ensure that abolition orders are issued within one month of the posi 

as the case may be, by the . remaining unfilled/held in abeyance for the period of one year. If the post is required  

admin is trative DcpufMinistry. 	subsequendy, the prescribed procedure for creation of new posts wi ll  have to be followed, i.e.' 

• 	 . . 	
as ixiefly set out below:—  

• 	PLAN POSTS 
  

GROUP'A'.ØSTS 	 , 	 .Approval 0fFnanccMinis(erwiUbefeqUii'Cd. 

GROUP~ 'C' & 'D' POSTS 	May be createdwith the approval of Secretary of the administrative inistry/Departmeflt 

• 	
provided:—  

7........... 
	(1) The expenditure on establishment is within 10% of the project cost;  

(ii) The posts to be created are in conformity with the prescribed norms; and 
• . 	

'. -: 	
' 	 (iii) Group 'A' post(s), if necessary. have been approved by the Finance Minister. 

1 	NON-PLAN POSTS , •' 	 . 	..  

(1) GROUP 'A' POSTS OF AND May be created with the approval of Cabinet after, obtaxnrng the approval of jinanu 

ABOVE TILE LEVEL OF Minister.' 	°" ''"" " 	 ' 	 ' 	 '• "-• ,. 

JOINT SECRETARIES (Its. 	 .•  

5900-6700) 	
. 

	. 

(Ii) GROUP 'A' POSTS BELO%V May be cTeated with the approval of Finance Minister. 

SECRETARY 	
:- Creation/filling up of post.s both Plan and Non-Plan is to be done after the posts which liavt 

'', 'C' & 'D' 	
been found surplus as a result of review, have been abolished. 

B 
 

For creation of Non-PIafl'posts matching savings arerequired, wblchshouldbeby sun'endero: 

posts in the same group or ot'posts in thmmcdiate!inepfI*OIflOtion. 

	

... Posts which are found justified on the 	is of woIoad and functional justifi 
. 	

cation can oni) 

be created. 	 . . ' 	 -. 	t" 	. 

2. All Ministries and Departments are requested to kindly note the above clarifications for strict compliance, particularly in view o 

the need for adopting austerity measures for containing Government expenditure in the present economic scenario. They may also issu 

Insu uction.s to thcir au.achcd and subordinate offices (including U.T. Admn.) and monitor compliance. Autonorn1us Bodies under U< 

control of MinisiricsfDcpartinents may also be asked to follow these clarifications mut,alis mutandis.., 
.,.,, 

3 Ilindi version is enclosed 
 

;, 	(!_SiiiIiili' 
S 	 ' 	 •. .. JpintSocr6liYto the CIOVL of 

All MinistriesfDeparwients to the Government of India. etc. etc. (as per standard isuibuLion list). . 	'1 

AIIF.A.,(byname). 	S  
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MERIT AND NORMAL A55EC51E14T SCHEME 

Annexure 7.6.1(A) 

COUNCIL OF SCIENTIFIC & II1DUSTRIAL RESEARCH 
Rafi tiarg. 

No.l6(l50/68E.I1(PthI) 	New Delhi-1,the 	13th Jar.. 	1981 

Froi1: 
Chief (Administration) 
Council of Scientific & Industrial. Research 

To 

•_. _______ The Directors/Heads of all the National 
LaborbtorieS/Ifl5tLtUte5/5eh Associations. 

; 
SubSect 	Report 	of thc Coiunittec 	constituted to look 	into 

the 	question 	of 	linking 	of 	the 	technical 
overall 	plans 	and assistance 	progTammes 	with 

and 	absorption of 	staff 	employed 	
in 

* 
resources 
externallY fundrd proapts/rchemP 5  

.,• 	 •fr 

. 	.. 	

- 

.' 

------------------ 

Sir, 

I 	am 	directed to invite your kind attention 	to 	this 

- office 	letter 	No. 4/3/16-(.1E dated 	8.6 	li7i 	regarding 	the 

constitution 	of 	a 	2om 111  I tt.ee to 	oak 	Into 	the 	qu-eti oh 	of 
with 	overall - 

jnking 	of the techni:al assistance programmes 
and absorption of 	staff 	employed 	in 

' 	 - plans 	and 	resources 
funded 	projects/schemes and to 	state 	that 	the 

externally • 
Report 	of the Committee was placed for 	onslderatlofl of 	the 

. - • 	 . 	 ; 	. 
Governing Body at its rneetifng held on 30.9.1980. 

The 	Governing Body has approved of the report 
	of 	the 

by the 
Committee subject to certain modifications as proposed 

The 	 features 	of 	Governing 
• Director-General, 	SIR. 	salient 

Body's decision are reproduced below: 

p 	. 	 . 

' 	I. 	The 	sponsored projects I Schemes under 	different 

categories 	should be accepted / undertaken 	on 	a 

selective 	basis 	i.e.(i) 	these 	should 	be 	in 

consonaflC' 	with 	the approved 	objectives, 	goals be and charter of the Laboratory / InstltutO 	(ii) 

in the areas / fields of 	the regular activities of 

the Institute;. (iii) 	form part of the total 	plans 
Annual 

of the Laboratory; 	(iv) be included in the 

. • 
• 	

. / Five Year Plan 	of the Irjstitute 	and (v) he 	of 

a major benefit to the country. 

2. 	The projects should rtt ser' 	merely as (iat 	bases 

fo r 	more advanced 	oiintries or prvide 	a 	chance 
in 	India • 

 

- 
. 	 for 	dumping 	(,l'}r't. 	 i.,i..'-hn•1 -.r.y 
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MERIT AND NORMAL ASSESSMENT SCHEME 

and retard our growth. These should not also beome 
a tool of diverting the institute away from its 
approved priorities by lure of equipment etc.Whero 
equipment is capital intensive, one snould 
normally not look for the acquisition of such 
equipment through sponsored schemes, but C.S.I.R. 
should take up the responsibility for this. There 
could be special situations where there are clear 
advantages of using a Scheme for this purpose. 

Such Projects / Schemes should first be cleared by 
the Research Advisory Council of the concerned 
Laboratory / Institute from the viewpoint of 
scientific 	merit 	I 	national 	relevance. 
Thereafter, these would be discussed with CSIR 
Headquarters, the nodal point for such discussions 
being the Planning Division. After the projects 
schemes are cleared by the CSIR, the same: would be 
placed before the Executive Committee of the 
concerned Laboratory for approval. 

The work relating to these pojects should, as far 
as poesible, be managed with the regular staff 
instead of making them a vehicle for additional 
manpower. 	The Laboratories / Institutes should 
themselves have inherent capability to provide 
the major inputs for infrastructure to take on the 
sponsored schemes and the incremental staff should 
be minimal. While planning to take up sponsored 
schemes, adequate thought should be given to 
aspects relating to the building up of staff as 
also for tapering it off when the scheme gets 
completed. 

The prescribed procedure, as 	applicable for 
regular posts/staff, should be followed both for 
creating 	additional 	posts 	and 	recruiting 
additional staff, if any, required for UNDP, FL-
480 3nd other Bilateral projects. It should be 
ensured that while making recruitment for schemes 

projects posts, there should be no dilution of 
quality. The staff recruited for such projects 
will be treated as temporary CSIR stff. 

in 	sponsored 	projects, 	however, 	the 
recruitment should be on behalf of the sponsor for 

fixed period for the duration of Scheme only and  
in t.hn oppoint.mont 

1 	r 	ul' 	t.he 	'did I 41a tj 	bith I t1t 	 LI pultd.1 ii 

thureiii that the appointment is not a 	CSIR 
appointment, temporary or otherwise, and does not 
entitle the incumbent to any claim, implicit or 
explicit, on any CSIR post. 

52 
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tERIT AHD HORMAL ASESSNENT SCHEM1 

For time bound sponso'ed projects to start 
within 6 months of the agreement, the Labs. 

• 	 lnstts. 	would be authorised to 	isake 	adhoc 
appointments 	to various posts -throughl local 

• 

	

	 Selection Committees, without, however, diluting 
the qualifications and other prescribed standards 

The regular staff applying for the posts in 
such sponsored project, if selected, could 
function in that position, which may be higher, 
but purely temporarily, and revert to their 
substantive (regular) post on cornp)etion of the 
project. 

The staff recrl.ited for schemes by following the 
prescribed recruitment procedure, should not be 
required to undergo this procedure afresh for 
their appointment / absorption on regular side in 
identical posts. On such absorption their sc'heme 
service will be taken into account for purposes of 
entitlement to various service benefits in OS1R 
such as Leave, Study Lea',e etc. 

The staff earlier appointed in the sponsored 
projects I schemes, FL-480 schemes etc. • who have 
since been absorbed on the regular side in the 
same Lab. / Instt. in which the scheme was under 
operation, will be entitled to count their service 
rendered under the scheme in an identical post for 
purpose of assessment for promotion to the next 
higher grade. The advantage of assessment on this 
basis .will, however, be available with effect 
from 1.101960 or the date of completing the 

prescribednumber 

	of qualifying 	years 	for 
assessment, whichever is later. 

a. 	The existing persons who have rendered three years 
-continuous service in a scheme should be absorbed 
either against existing regumnr vacancies in 
identical posts or by creating additional posts 
(by folloiwing prescribed procedure) if the work 
load in the Laboratory / Institute so demands. 
The supernumerary posts could be created to 
absorb the staff employed in such projects / 
schemes, initially being a one time effort only 
The Laboratories / Institutes should not recruit 
further staff until all such staff is absorbed. 

9 	The grant made for such projects should be treated 
as an adhoc grant to the Institute and the same 
should clearly f3p,ure in the overall "Jncome - 
Expenditure and 'Assets - Liabilities' statement.s 

- of the Institute. 

I - 	
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MERIT AND NORMAL ASSESSMENT SCHEME 

10. 	More opportunitids should be given to younger 
Scientists to visit abroad..for training etc.in the 
schen)C Spon'ord by U.N.D.P. etc. 

A copy of the report of the Committee is enclosed for 
your information guidance and necessary action. 

The earlier guideljn 	regarding the 	appointment 
(including service Conditions) of staff for scheme / projects 
sponsored / financed by non-CSIR bodies (both Indian and 
Foreign) arid taken up at the Laboratories / Institutes, which 
are not in accord with the above decisions, will stand 
superseded to the extent indicated in the above paras. 

Yours faithfully, 

Sd/- 

C.L. Maihotra 
Copy to: 	 Under Secretary. 

The Sr.Fjriarice and Accounts Officers / Finance and 
Accounts Officers of all the National Laboratories / 
Institutes I COIR Headquarters (including CS1R Complex). 

The 	Directors 	/ Heads of all 	the 	transferred 
Laboratories i Institutes / Research Associations for information. 

All the Djvj5j005 /Sectjons at CSIR Headquarters / 
CSIR Complex. 

P.S. to DOSIR. 

5 	Chief (Finance). 

Chief (PlannjnF) 

Chief (Administration) 

D.S.(E). 

Dy. Chief (Finance). 

Sd/- 
Under Secretary. 

I 
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Hsd in Court r$Ni 
aürf Masfer 

_______ • 

BEFORE THE CENTRAL Ai1INISTRATIVE TRI BUNAL 
JWAH2IT B CM 

O . A. No. 17 of 1995 

Shri Presh Kaljta 

- 

Urion of India & Ors. 

REJOINDER TO THE WRITTEN STATEMENT ON BEHALF OF THE 
APPLICANT. 

The applicant begs to. state as follows : 

1. 	 That the applicant has gone through the 

copy of the written statement and has understood the 

contents thereof. Save and except the statem&its mitta  

which are soèciica1ly admitted hereinbelow, other 

statements made in the written statement are categorically 

denied. Further the statements which are not borne on 

recotda are also denied. 

2 0 	That with regard to the statements made in 

paragraphs 2, 3, 4 and 5 of the written statements, the 

applicant does not admit anything contrary to the 

relevant records. While reiterating and reaffirming 

the statements made in the O.A., the applicant states 

that the action of the respondents is unbecoming of a 

model employer and contrary to their own scheme. 

3. 	 That with reard to the statements made in 

paragraph 6 of the W.S., the applict denies that the 

if1i 4f 	recruitment has been banned since 1983. Annexure-B 
LT9iY icf 

to the W.S. refersto a letter of Government of India 

Contd ... P/2. 
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dated 3.5.93 and there is no indicatton that a 

total ban has been imposed in recruitment. Had this 

been the correct position, there would not have been 

any recruitment in any department. It did not emphasise 

that since 1983 numerous recruitments have been made 

through out the country in all the departments. The 

C. S. I. R. cannot make any exception to suit thei z Own 

purpose so as to defeat the just cause of the applicant. 

It is really unfortunate that not to speak of reilarisiflg 

the services of the applicants he has been deprived from 

the contractual engagement also merely because he ha -s 

approached this Ibn'ble Tribunal seeking extension of / 

its protective hands over him. Such mlafide and 

arbitrary action on the part of the respondents is 

unbecoming of a model employer and contrary to the 

principleslaid down by the Apex Court and variout 

other courts. 

4• 	That with regard to the statements made in 

paragraph 7 to 10 of the W.S. while denying the conten-

tions made therein, the applicant reiterates and reaffirms 

the statements made in the O.A. 

5. 	That with regard to the statements madein 

paragraph i1 of the W.S., the applicant categorically 

denies the contentions made by the respondents.. The 

C.S.I.R. being under the Ministry of Science and 

Technology, the respofldemts cannot absolve their 

responsibilities, of upholding the rules, regulations 

Coritd.. .P/3. 
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of the Central Government. The reondents have made 

a false statement regarding the applicability of the 

'MINAS'. The reapondents have misrepresented 

in making statement that the Project Assistants who were 

appoixited prior to 1981 and have rendered three years 

or more continuous service would be con side red for 

regularisation ; but since the applicant was appointed 

on 30. 3.83, the said scheme is not applicable to him. 

In this connection the applicflt begs to state that 

that the said scheme is effective as on date and the same 

was revised as on date which will be amply evident from 

Annexure-A to this rejoinder. It may not be out of 

place to mention here that pursuant to a discussion held 

on 20.8.94 between the D.G., C.S.I.R. and Scientific 

Workers Association, amongst others on the subject of 

"Contractual Wgrkers", the following agreement was 

recorded - 

• 	 "With regard to the point raised by S.W.A. 

regarding the benefits of confirmation to 
the contractual employees, it was clarified 

to them that necessary instructions on the 

subject were circulated to the Labs/Instts 

in May 1991, D.G. CSIR advised the representa-

tives to bring to his notice inc case their 

instructions are not being followed by any 

of the Labs/Instts." 

The applicant craves the leave of this Hon'ble7 Tribunal 

for a direction to the respondents for productiOn of 

the said instructions of May 1991 by the respondents. 

Contd. . . .P/4. 
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Copies of the Scheme MANAS' and letter 

dated 18. 1.95 con veyin g the abo ye minutes 

are annexed herewith as )NNE)JRESA & B 

respectively. 

4'  

That with regard to the statements made in 

paragraph 12 of the W.S., while denying the contentions 

made therein, the applicant reiterates and reaffirms 

the statements made in the O.A. In view of their 

non-continuance in service and there being vacancies 

available, the respondents cannot deny the zipplidant 

he benefit of the said scheme 'M?NAS. 

That with regard to thestateents made in 

paragraph 13 of the W.S. the applicant categorically 

denies the contentions made therein. It is admitted 

by the respondents that there are availble posts. They 

have gone to the extent of saying that the app ii t has 

given a false statement regarding the rgularisation of 

the Project Assistant. In this connectiCn, the applicant 

reiterates and reaffirms the statemenls made in 

paragraph 4.15 of the WxL O.A. and the respondents are 

called upon toesubstantiate their clai • that the 

plicant has made a false statement. 

That with regard to the stat ments made in 
regarding 

paragraph 14 of the W.S., the applicattt states/tkt Shri 

Prabn Kumar Phukan, Project Assistant herex is 

hostile discrimination and violation of Articles 14 and 16 

of the Constitution of India. Because o the highhandedness 

td...  
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and partisan attitude of the rspondents, he was sent 

for the training een by showing him a a aealing Assistant 

He has been continued in his sez:vice urlike the unfor-

tunate applicant wkkak who because of he fiiing of the 

instant O.A. has been discontinued. I is =k a question 

of not any principle being followed by the respondents 

but a question of favouritisin and nepotism.The said 

Phukan does not possess any special qualification SO 

as to bestow wi th the benefit as has been given to him. 

9. 	That with regard to the statements made in 

paragraphs 15, 16 and 17 of the W.S., while denying 

the contentions made therein, the applicant begs to 

state that his service has not been extended unlike 

others who are similarly circumstanced like that Of the 

applicant but have been given the extension of service. 

This shows the malafide on the part of the respondents. 

10. 	That with regard to the statements made in 

paragraph 18 of the X1. W.S., the applicant begs to 

state that mxzlJmzx artificial break given by the 

respondents towards continuous service of the applicant 

are xtu required to be ignored and the services of 

the applicarit is required to be regularised under the 

scheme mentioned above. 

ii. 	That with regard to the statements made in 

paragraphs 20 to 25 while denying the contentions made 

therein the applicant reiterates and reaffirms the 

statements made in the O.A. 

Contd. 



That with regard to the statements made in 

paragraphs 26 to 29 of the W.S., the applicant reiterates 

and reaffirms the statements made hereinabove. It is stated 

that the claim of the applicant is required to be granted 

by the Jtrnble Tribunal. 

That with regard to the statements made in 

paragraph 31 of the W.S., the applicant states that 

the respondents instad of becoming a model employer 

have depicted unfair labour practice of which the 

applicant has been made a victirn. For the purpose of 

regularisation ãf his service under the scheme, the 

artificial breaks are required to be ignored and 

appropriate direction be issued to the respondents 

for regularisation of the applicants service with all 

consequential benefits. 

That the applicant begs to state that aIthouh 

the services of the applicant haenot been extended 
been 

which the respondents have all along *D( extending 

to other similarly circumstanced employees. 

In this connection documents pertaining to 

extension granted to others are annexed as ANNEXURES-C,D 

The plicaflt further begs to state that 

when the respondents speak of ban on recruitment and 

have discontinued the services of the applicant for 

his action in approaching this }jon'ble Tribbnal, the 

respondent No. 3 on the other hand appointed other 

Cont4 .... P/7. 
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persons to similar post ljke that of the post 

previously held by the applicant. Such appointment 

has been made surreptiously. As per the allegations 

made, the 'said persons have been appointed by way of 

a fardei interview held at Salt LaJce City, Calcutta 

in the residence of the respondent NO. 3. The applicant 

states that if such appointments can be made there is 

no Learthly reason as to why his services could not 

be extended. It leaves no manner of doubt that the 

applicant has been made a victim of the circumstances 

and therespofldefltS have taken it to be a crime for 

his coming ta under the protective umbrella of this 

Hon'ble Tribunal. 

In this connection, the applicant begs to 

annex the documents pertaining to the said 

appointments and the same are marked as 

MNEXtJ1ES-F,P1, G, Gi and H, Hi. 

15, 	That under the facts and circumstances, 

the instant O.A. deserves to be allowed with cost. 

Verification.....' 
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V.ER IF C A TIO1 

I, Shri POresh Kalita, the applicant in O.A. 

No. 17 of 1995, do hereby so1en1y affirm and verify that 

the statements made in the accoiranyiflg rejoinder are 

true to my)cnowledge and.1 have not suppressed any 

material facts. 

And I sign this verification on this the 

day of November 1995. 

IP 9 

K- 
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No. I 6(150) /63 -. I Pt. 11) 	th 	h'2 hA - 	tt 	 .JI. • 

Front: 
Chief (Arninistratjon) 
Council of Scientific & Industrial Pcserch 

To 

The Directors/Heads of all the National 
Laboratories/Institutes/Rescdrch Associations. 

Subject 	Report of the Committee constituted to look into 
the 	question 	of linking of 	the 	tedhnicnI 
assistance programmes with overall plans and 
resoures and absorption of staff employed in 
extetna1ly fund t?d projects/schemes. 

Sir, 

I am directed to invite your kind attention to this 
office letter No.4/3/78-CTh dated 8.6.1979 reg.rdirg the 
constitution of a Committee to look into t?h ,  (1cst ion of 
linking of the tochnica) assistztr.ce programe ith overall 
tlans and resources and absorption of staff employed in 
externally funded projects/schemes and to state that the 
Report of the Committee was placed for consideration of the 
Governing Body at its meeting held on 30.9.1980. 

The Governing Body has approved of the report of the 
Committee subject to certain modifications as proposed by the 
Director-General, SIR. The salient features of Governing 
Body's decision are reproduced below:- 

The sponsored projects / Schemes under different 
categories should be accepted / undertaken on -a 
selective 	basis i.e.(i) these should be 	in 
consonance with the approved objectives, goals 
and charter of the Labora ry / Ir'stitute; (ii) be 
in the areas / fields of the regular activities of 
the Institute; (iii) form part of the total plans 
of the Laboratory; (iv) be included in the Annual 
/ Five Year Plan ofthe Institute; and (v) be ol 
a Lajor benefit to the country. 

The projects should not serve merely as data bases 
-for more advanced countries or provide a chance 
for dwnping obsolete plants / technology in India 
and ,retard our growth. These should not also 

100 
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bncOtfl(' a tool of diverting tho I :ist i tut' .iway Ii urn 

its 1proved priuritit 	by juN uf equt;rn.'flt 

ere ''qi i 1nt 	15 	capi I a I 	iitc'  

I'J 	rrr.i If, 	ii(. * 	lO(k 	to, 	tli''  

of r;uc:h r•qsJip;rl 	through r;ori:;orr'd 	- :hc'r.' 

C 	 .1'. zhoul'l ta:r,  up the responHbi Ii' 

this. 	i'here ' ulu be speCial sit.(iat ion: 

there crc 	le,,r a1v taqes of using a 
this purpose. 

Such Projects / Sche:s should first be cledrcd by 
the Research Advisory Council of. the conc"rred 
laboratory / 	Institote fror 	the 	viewpoinl 	'f' 

scientific merit / national reIcvir;e. 
Thereafter, these would be discussed with CJP 
Headquarters, the nodal point for such discussions 
being the Planning Division. After the projects / 

• schemes are cleared by the CSIR, the same would be 
placed beford the Executive Committee of the 
concerned Laboratory for approval. 

The work relating to these projects should. it 

far as 	pcssiblo, 	he managed with the 	rogLilar 

staff instead 	of rrakinq them a vehicle 	oi 

additional 'manpower. 	The Laboratories / 
Institutes should themselves have inherent 
capability to provide the major inputs for 
i 'rfra'tructure to take on "ho sponsored rrnC:-: 

and the increrentl staff should be rni:mal. 
While planning to take up sponsored schemes, 
adequate thought should be given to aspects 
re lat i n-j to the build i ncj up of staff as a Iso for 
tapering it off when the scnoc gets completed. 

The pre:;cribed procedure, as 	applicable for 
regular posts/staff, should be followed both for 
creating 	additional 	posts 	and 	recruiting 
addit: ial staff, if any, required for UNDP, PL-
480 a,.l other Bilateral projects. 	It should be 
ensured that while making recruitment for schemes 
/ projects posts, there should be no dilution of 
quality. 	The staff recruited for such projects 
will, be treatcd-as temporary CSIR staff. 

In 	sponsored 	projects, 	however, 	the 

recruitment should be' on behalf of the spon.;r for 
a fixed period for the duration of Scheme only and 
it should be so made clear in the appointment 
letter of the candidate besides stipulating 

' therein that the appointment is not a CSIR 
appointment, temporary or otherwise, and does not 
entitle the incumbent to any claim, implicit or 
explicit, on any CSIR post. 

• 	(S 	 101 
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TCMARDS A NEW ADlTN1STRATIVE CULTURE - HANAS 

rot time bound sponsored procts to 
withIn 6 months of the agreement, the Lats. ,' 
Instts. 	would be authorised to 	make 	adhoc 
appointments to various posts through local 
Selection Committees, without, however, di)uting 
the qualifications and other prescrioed standrds 

The regular staff applying for the posts ir 
such sponsored project, if selected, could 
function in that position, which may be hiqher, 
but purely temporarily, and revert to their 
substantive (regular) post on completion of the 
project. 

The staI& recruited for schemes by following the 
prescr!bad recruitment procedure, should nOt be 
required to undergo this procedure afresh for 
their appointment / absorption on regular side in 
identical posts. On such absorption their scheme 
service will be taken into account for purposes of 
entitlement to various service benefits in CSl 
such as Leave, Study Leave etc. 

The staff earlier appointed in the sponsored 
projects / schemes, PL-480 schemes etc., who have 
s.nce 	sei absorbed on the re;l 	side 	n the 
same Lab. / Instt. in which the scheme was under 
operation, will be entitled to count their service 
rendered under the scheme in an identical post for 
purpose of assessment for promotion to the next 
higher grade. The advantage of assessment on this 
basis will, however, be available with effect 
from 1.10.1980 or the date of completing the 
prescribed 	number 	of qualifying - years 	for 
assessment, whichever is later. 

The existing persons who have rendered threeyears 
continuous service in 	h ceme should be aB_orbed 
ejther gainst exitThTgular vacaR'clesin 
Identical posts orby creatingadditiona1 posts 
(bThTfloTscribed procedurr) if the work 
load in the Laboratory / lnstitute so demands. 
The säpernumerary posts could be created to 
absorb the staff employed in such project.s 
/schemes, inItially being a or.e time effort 
only. The Laboratories I Institutes should not 
recruit further staff until all 
such &taff is absorbed. 

 The grant rade for such projects should be treated 
as an adhOc grant to the Institute and the same 
shguld clearly figure in the overall "Income - 
Expenditure" and "Assets - Liabilities" statements 
of the Institute. 

NO 
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TC4AR1) A NLW /1DMJN ISTRATT\'L cHLTUR - 

io. 	More opportun it iei shou d be g ver 	to y-unyi 
Scientists to visit: abroad for training etc.n the 
scheme sponsored by U.N.D.P. etc. 

A copy of the report of the Committee is enclosed for 

your information, guidance and necessary action. 

The 	earlier guidelines regarding the 	appointment. 

(including service conditions) of staff for schemes/prO3eCt 
sponsored / financed by noii-CSIR bodies (both Indian and 
Foreign) and taken up at the Lboratcrie5 / Institutes, which 
are not in accord with the above decisions, will stand 
superseded to the extent indicated in the above paras. 

Yours faithfully, 

Sd!- 

C.L. Mathotra 
Under Secretary. 

Copy to: 

The Sr.Finance and Accounts Officers / Finance and 
Accounts Cff2c9rS 1 Cf all the National Laboratories / 
Institutes / CSIR Headquarters (including CSIR Compie>:) 

The 	Directors 	/ Heads of all 	the 	transferred 

Laboratories / institutes / Research Associations for 
informat ion. 

All the Divisions / Sections at CSIR Headquarters / 
CSIR Complex. 

P.S. to DGSIR. 

Chief (Finance). 

Chief (Planning). 

Chief (Administration). 

D.S.(E). 

Dy. Chief (Finance). 

Under Secretary. 
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Nt. I1 

CS1R SCIENTIFiC WORKERS ASSOCiATiON 
(p T 	

sirailon No. 

	

Od Undo' T,odv UnIon Ad 19Th Rv 	
15G4 Di 13.471 

(1TAC BRANCH) 	
I. 

Ref. 	 .............

Date  

No 	

....?............ 

esident 	 1)- 	-A
t 	

L
1 

Iy 

(Secretaly 	

- 

• L)er Ccli eagues, 	 - 	. 

I a sending herewith a copy eab of the iolioi 
	doet :- 

. 	Record note ol disCUSSi°5 neld bee 	G aid S 	 ves  

On 28.9.9 4 . 

2; Letter No.GS/L_0 r/9/6i at.i9.'.? about anonalieS/def 	5 in 

• 	 the Prornotiofl Policy, MANAS fro. CS, 5h to Prof S 0 K Joshi, DC. 

3  	

CS 
Letter No.GS/JS()_C5_/90O at. i?. 	

frOm Dr .V. Reddi 	, 

to JS, CSIR. 

4. 	
Six CSIR cjularS as detailed below ;- 

Ierit Promotion -kept in abeyance 
4.1 	17(66)/9  under revised NAN1S effective 1.4.92 

29.9.94  

/ . . 

INDUSTRIAL TOXICOLOGY RESEARCH CENTRE 
-226 001 U. P. (India) 

Mahtm3 Gandhi Marg, Post Box No 80, LucknoW  

:i---•- 

\ 



4'.ftTlfl 	IN 

/ 	 •• 

CSIR SCIENTIFIC WORRS' ASSOC1ATIC)N 
Registered Undor Trade Union Act 1925 Rosiilon No. 1564 Di 134-7 11 ) 

(LTRC BRANCH) 

of. No 	 Date....................... 

resident 

17()/QL..J2 
Lt. 12 1O9 

B(---:e.fit of 5u)scriplicr1 of Sient1Ic 
Societies extended to Group HT 	• 

Directorrequetd to meet employee's 
re;.resenttives frequently & to give 
oc4c 	x(- 	notice board aFxo facilitie 
to the extent possible. 

	

tr, o 	t 	h od n G-ou 111(2) 
to IIl() rorL 65 to bO. 

a cr e tar y 

L.2 	7(i5)/A)H7-L-1l 
Lt. 39.O14 

4,3 Lt.6c1Oc9L4 

-do- 	 Cor:putin 	eriod sent ondeutation 
br deterin:n the eliiibility ior 
a s s a ss en 

6 17(67)/9FPS 	 Grant of special casual leavd to o1ce 
bearers of CSR_SJ/Fecratjdn 

Summary of Proposals for Vth Pay Commission submitted b l y Sk. 

The above documents are beipg sent to you by me on behalf of the 
General Secretary. I request yobL;indly acknowledge receipt of the 
same and bring the contents to the knowledge of your members. I also 
request you kindly to send your views on the revised NANAS to L.r B.V. 
Reddy, Generi Secretary of S 	ct is address. 

ith kind regards, 

Yours sincere y, 

( S.N. AGIRAL 
CEO !nber 

INDUSTRIAL TOXICOLOGY RESEARCH CENTRE 
Mahrijma Gandhi Maw, Post Box No 80, Lucknow-226 001 U. P. (India) 
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image of CSIR in public estimation.  

e sp0)dirig to the above opening renuart 	
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L5IR, F'reideflt SWA also shared the view that with proper 
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With regard to thP demand of S 	{o 	thJ 1 of I e c t i ye
U 1 . 4 . l992tatT tthe SQqestion madE' b 

same 	DO 	 in the 
, CSIR made it clear to the represorltatj.e. that 

since the present form of the Scheme has been evolved 
mainly on the demand and with active participation of SW, 
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1 	Ii 	iL 	I 	Of 	t I U.' 	it' O\i 	ii i I. r ouiid. 	L)L. 	LS I k 
nihi ctuU. 	that. 	Liii 	br nq 	-i t'ru-r •iJ 	ciii: 	Of 	pr 	cnni'I 

pol 1 L 	lflvo]'vl 
iitj 	 i 1 	t tic' enipi t)'' 	 4 	L1 h. 	hu 	Wi 1 1 

L'quut t 	t liu Vi '. LI 1 k t u cc'i i.i cJut 	srt t I I ij up 	Lili 	C:: I or r I it I 
- 	 LL- nirrii. tt.ee 	heic- d 	by 	•(3 (flii 13I?flt 	per SOfl 	aSsi€eUby 	a 

f 1 rm 	I flown 	or r jier t I C1_flhuni5mreourci 
de'el opmc?nt 	arid put 3onne1 	u1ic 	lie 

c qi ic 	t LU 	t 0 y  1 v t.i t , r c'E OIIIMP IIU ~lt 1 i 	iii I iii r, 	. 	 t ci 	r i t ie 
-. 	 t'fl)iiLhS. 	1111)iit ' 	cool ci b (2 	ovi dr-d I. u 	he Luintiii ttE'c- by 	all 

	

COliC err i cd 	5 W 	rc- pr 	iiti vC• E 	t  I (;cI S Iiit 	ttr-   
- 	 Li:- 	•'t.(t.1 (Ji1 	.I(J 	II i L tinat (: 	 V. 	 r 	it 	 wer -  • 

•- 	 'llLr 1l.Or (ii 	F, L') Lit I 0415 	they w'rt c-cl t t i t 	i,tticJr iw1 	c( • 

- - 	
y tia t r ial or 	eli ii bility 

- - 	 for 	fflL'r i t pr ouc.ti or s arid raton1 is:t cii sc-f-- thE'A F - Ti k 	by 
- S 	 - 	

Cernini ttee to auI U 	ide var 	t oin in thi gralins 

, 	 fter dcUj led cii scussi oris IiL. CS1R was of the 
- 	 view that since these form the components of the M(N(S 

approvod by the Pr c- si dent, LSIR, t s riot within his 
- 	 powers to withdraw or modify any of these provisions but 

• 	 he will discuss the same with the VP. csir and based on 
his response, a proposal will be put up for conj derati on 
of the Freside,st, CS11, on the foil cwi rg i tc-rns: 

(1 ) 	Normal i st ion 	of t h e (iFC-iF ji •  adi n 	at 	the 	local 
iovl 	in the 	Labs. /Jristts. by a (.c-mrni tteE 	of 	scr.i or 

	

Sc i ent 1 sts udvr 	thc- Chai rmansl'1i p of 	lc 	Director -. 	SJ'A 
WI ted th t.h - r rc'rcsen EA i VE i, n.y Li I so bc inc I udud. in 
this norcnaljsation Committee, but the sutior, was not 
ar eod to by the fiG. csxr. 

rev 	
u - ce thc -ncrit Ur Dfl1ot i oils or iUcr th][ 

( i i ) 	con st tot IF 	a 	comirl i t t C.C. 	f or 	r vi ei r 	t h 

	

Fersonr1al 	Policy for all CSIR employees under 	the 
Chai rrranship of an eminent person assi sted by a Consul ti n 
firm known for e:pertise in human resource development and 
personnel policies; 

(iv) reducto,i in the threshold from 65to 60 	for 
assessment prornoti on from Group-I 11(2) to Group-flI) so 
as to maintain the ufliorrnity of threshold in first two 
Qrades of Group-Ill and Group-IV. 

/ 
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r (41r0 1.4 	tlut 	 : 	 L 4 
• 	

Or o.t r mfin, tht 	twrii'f 	_ of r p i mUur C unier I 	Of 	I ho t,(II)f;( r If) t 	f  f 	thp pro1 	, 	 •r 	t)r'C ni I 	q 	fliOflIhr?r o1 	 1 	)c.1 rt i 	
n

J 	tO tlip 	t4 I In 	hr uup-- 	& 
Luld op 1ct ' 	U ( I' I? I 	' I Ui) 3 0 	Ii t i on t o (r oLip - IV en t 	 UC, L5 II 	n I or flirt) t hr r c'pr 	t at I 	t ht 	ho a 1ret1y 1.o'd Ih. )() 

	

tI.irIl(-t1C. to th 	Uirct,- 	to 
r 	'i'btr t.e 	th 	Isint On tti 	u:: st ) riq I rr ir 	 ondi ti on Upon H1.. 	 1 t)1 I 1 v o1 iIi 	Funds in their Lab r 

	

With r Vt)r U Lu tlitf 	tJi dOcri)d 1. 	t 1 ri vi Pw of 	the tilO Ofipi uyee 	acqLIi r ri 	the iher 	qu 	i { 	i ui 	t1 IOU I U be 	I I oiicd 	t ho 	ben e I i t: Of over to th ne:: t hi ghor group nd t.o 
COmE? Over to the r cvi sod ii 	1Iort 	 AS ind wI 	they 	Cqui r e th t)igh -r 	

ith;, 	tht ror..jc.jQri of any cut- off 	te, it 	
s clarified tht as pr 9.0 Je1I5 apprbved by 	the 	 n 	[IOU> 	hi 	 (Jv -  of 	tt•e Group 	is per :1 ssibj 	un(jc' 	tii c:oncliti c 	I. p. 	(1) th& 	eniploycos wi o 	a!' -  u 	i 	pcj, 1 L i on as o 	1 . 	1 '9 1 	ard 	ac qu I rod 	I he (jual 1fi(:atjo, I S, of 	Lhe ri';:t t IjC) j jCI  

	

' 	r cop before 31.12. 981 COU 	
be promotecf Under the the faster track under NS; 

arid (2) the emp 1 oyec who theugi) E.r e in posi t on 
	s on

awk  

1.2. 1981 	but 	acijujrd th 	lilQher 	quail fications ater 
31. 12. 1981, they could be cons dcr ed a] org with the 
outjd0 candidjt(2s and can be promoted aqains their own 
1 Oopr post 01) aCq1i ring the c-cq7Ip&rahlp merit without 
affecting the vacancies 

advQrted for direct recruitment 
riu 1 r I y. the Opt es of old L:/c'-1 aw are qi yen the opti On every  

time as and when th sctt 	i revised. They wrC qi VEn 	h op t I cr 1tI1Ur 	 rJ( 	and r cvi ed 1N 9  
1.2. I' 

	

51  i 	 '1. V.:j 	 192 !h 	CCt):E-rneJ 	
tTIPIO•EE.S 	have 	O::erCjed their option5 for- tli Sche(ng5 CEOSI dr ed mcBt advant aC0LIS by them fr Li;,rlV, 

In 	view 	of 	the 	abo' 	Positicri 	it 	may 	not pOssible to agree to the be demand of 	SWO 	for-  removaF of restriction 	of 	the cut - off 	date 	 ' OVEr for Ch&OQC 	 to ne:t 	hi gher. groLI) 	Orl 	acqil r I ti 	hI •her 
thO 

Qual if I cat i onc;opti on to th 	cnp Cyes covered by the ci 
rid 

ci 	ve- 	aw 	71 (b)1. 

It 	was 	mCntloned 	by th@ SW 	that 	some 	of Labs. /IflStt5 	l)aVE 	formul ated the 
some 	nterpaj 	guidelines evaluation 	of 	FRs. 	which 	is for 
not 	in conformity with CSIR 	guidelines 	it the 

was clarified by them that 	in matter 	of 	P P A Rs all 	the Labs./Jnstts 
the 

have 	to 	strictly abide_by the CSIR guideljn05 

On being informed by Swo that in Some of the 
Labs.(Instts irnrnetheupervjoy officers are ot bel 

11owerJ 	 n 
acas the Rcportin/r<eyipwjr 	04 -, 

4 

iI 
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U 	 U 	t 	tt I it-i 	U 	j 1 t I UI I 	c I 	S 	{ br of 	(.cntr A] 	Ladri Vi I ict'r 	al te'r 	over y 	tlireo a. pc-n 	aJtIiCIj)fiC 	it 	
triflEr) thit thc-y 	arc- 

1)12) nq 	trns(c. r 0(1 	; 	vfit'ti 	ct)I151 dot-i'd 	ne:cessi -y 	it) ' 	PULIIiC 	irlterc-;I IcIr L-(I(CIPIIL. ol 	UIi)()iLtrio, 	WhiJ0 COnsjderii 	
UI) issuç- it has 10 to b kept 	in mind tht 	fI-E-qLicr4 	L: nsf or spar t 	I r cm 	causi r.Q 	I ot 	of Ut 1Oesary hrcj5i p to the coticerned off I 

Cr- r 	Zi lso entaj 1 huge 	e>:pondi tur E by way c.{ 	transfer 	 . dislocation of th 	o wn- of th 	COflCn 	
and 

o 
etc 

/1nstt5 
SW 	 0 	 Lab reprpsc-n . 	

however rEmained persjst, 	in their dc-ni 	
stating ttt a] I owing tho central Cdrt offIces 

	to 
r;,jr-, 	at 	Oic- 	f.11t- 	iOflcer 	pr:rjc 	is 	loaUi-g 	to irrequ1arjj.. 	2(icliding 	corriptjo, -1 	LG. 	CS1f: 	SUItI--d thrn 	that 	if 	

pocjr casc- s 	ol 	irrEoLI]a,jt)eC 	a;td corrupti or 	aro br ogi1t to li 	
riot(E witf proof • he will stror.g 	CtiCir, 	ainst th 	cc.rtcorriEd officers 

flidej 	ccommodatioti 

al loct i o n 	of 	4 uridU i 	bc-i n  n 	 d 	t:o the /)st t s. 	CII 	nc-ri t 	
rn 	i 

of 	
. 	dcpond rig 	Ltpc.rj 	the 

-for this purpc.SE-. U fd allocatOd by the Plarnj 	Commisj0 •  

As rgrci 	
the 5LIgEStIOII itiade by SWA 	for bringing uniformity in th criteria 

for allotment of sj ngl e 	double and three  
c nver j on 	 room scientists appartmE.r,ts 

ar,d 
of new hostel I nto Scientist Appartment, DG CSIR adVISEd Dr. 

N.P. Dhir, Director (EC)  matter in 	 to eamjne th consul tati on WI U)  Laos. in which 	 thp Directors of the local 
L)r. L.V. 

Reddj, General Secretary, 	SW may also be associated 

I:-'-I 
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 Dr. A. 	Panda, 
RRL, i3hub. President, 

 Dr. 	D.M. 	Dhaadbir.i, 
Vice_President.. NEERI, Naapur 

 Dr.A.K. Väish, vice_President, 14ML, Jams.hedPur 

 D. 	B.V. 	Reddi, 
Can. Secretary, NFL 

 Mr. RS 	Tanwar, 
Treasurer, NFL 

 Mr. 	M.S. 	Kelro 	
S 

Joint SecretarY, 	CBRI, Roo.rke 4  

7 Mr. Jai Bhagaafl, 
CRRI.. Jotht SecretrYp 

 Dr. 	R.K. 	Ra'lleY, 
RRL, Bhopai 

 R. Naresh, 
CFTRI, Mysore. 

Dr. 	S.N.Shara, 
I IF.. 	De 	::dU 

fl. Dr. SMH Abidi, 
NBRI, LucknOw, 

 Mr. A.K. Singh, S 

liP, 	Dehrad'. 

Mr. 	B.M. 	Gandotra, 
RRL, JaiU. 

1, DGSIR 

2. .JS Admn,) 

3, Financial Adviser 

4. Legal Adviser 

5° 
Dr. M.P. Dhir 

 Dr. 	D.V. Singh 

 Dr. Krishafl Lal 

 D.S.() 

.. 	 . 

6. 	Coitreitu1 6irvAc. 
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1)1;. 	(11h 	ttt.i - i'tI 	t hi ,  ri 	rr.r'nt.-'tt iU. 	tD. 	b.r);iq 	tU 
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i 11 	1 lut.ic 0 	lit 	(..W tI.ir 	2rt.trItt.iont.. 	rti 	no(. 	1) 1111.9  
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f• f. 20353, 20315, 2037 	
Grain: RESERCH, J0RHT 

/rion . R. 	RCH L \BOR .\TORY : .J0R' \T : 	4. 
(Councilof 3ientific & Industr.il ReseorCh) 

.....o. P. J9(2)-Estt/95 	 Dote 	LO79._ 

From : The Director, 
Regin3L .Re'seirch Lboro tory, 

C 

To 

	

OSON CHit(.'/L3, 	•0 

chkh9'na  

GU4 *i kTI 	781 009. 

SUB.: 

Sir,  
• 	1ith. reference to your reques ted doted 	 you are 

• 

	

	heIeby intimoed that the Director, egioi.3l Research Lob0r3'0ry, 
Jorhat on: behalf of. the sponsore of the Project/Scheme, nirnely 

efl5TTd to TFtion 
• 	contrcTsis to work' as Jun!r .Pr2ject Fll 	 on ) 

consoiided 1iount of 'Rs5/: P. 	fixed) Runees Twa 
on the following terms 'dcotdi- 

tions :- 

• 	1). our.engement is for the Project, ri'mely_____________ 
• 	_tereapecifio ajnths1s 	 funded by .  

.. ... .............................- ............ 

- 

'2). 	It is 'not 2n offer of appointment in CSIR temporary or 
'otherwise, It is a contrctual engogement for,  the Project/Scheme 
funded by :the :ibove sponsore. It would therefore, not confer any 
right/Olairn impl.ic it or explicit for your consideration iga inst 

'any, CSIR post. 

• 	3). 	Your enggement on contrct is for a specific period of 
which may be,extended or 

• 	. 	curtailed depending upon the status of the sponsored Pro.ject/ 
Scheme. In any event, your engagement shall be co-terminus with 
the duration with the above mentioned sponsored Project/Scheme. 
only. 

4). 	The contract of engagement may be terminated by giving 
ne month's notice in writiriz by either side. 

• 5). 	No travelling allowance will be oid to you for reporting 
for duty. 

Contd ............. (2) ......... 



6). . 	 Yur en12:ei 	n CD.It 	 i11 b subjc t t the oo duc ti 	o th foil i/i 	.d JCUflCn 	1 t y3 	expen s t the ti!ne of your reporting for thity. 	
0 

'EDTC L CRrIc 	f he s vic 	 h ord physic 1 	tiics Lit" e2 	
t ne(Ilc - 1 UthQrjtr in the prescli_ bed 	r ct, if not 11rei 	so nedi ills' c' mined the 1 ter ci, 3 cer:jf' 	oy D 	tile rievn€ hidj 	1. cetjfjte s'ou1c 1 

- 

b)1 	1)Dc Urn en t lri •vjdenc C 1 1 support 01 your D \TE OF ITH , cu LI 1 ':  •\rIos; 

7).
my 3ervicc ncte not SPCC1IIc1Iy stoted hrei shfl be •determjhed by the Director,, 	L, Jorhmt whose deiih shIll be finli md bindir oh both the oi 	to the 	ntrct, 

I you ore G111jn to ccept the cfl 	 n these tern 	'nd CnditiO3 you '1 	 CDr,11C it Jour 1 e 	I1C( within 	
EE from bhe d lte L receipt f this letter tvh :ijc Int1mt 	obmbIe dte f y•o;r reporting for duty. 

Yours fitHfully, 

_/ 
om~ 

(I 

I 	 (3 roLrcR 0F 	4U2\TICI\1 

•3 :- 

mcc:ounts Scjr 

Bills ;ectjo1. 

2eroflJ fil. 	 0 

of Divio 	/ P
. 
 I.:J3 fl h U S r1t18t  

•0 	

.s 
1.95 	. 

I .  

- . - -i.)1--.- 

- 	
• 	 A 
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H 	20. 20315, 20317 	 Crom: RSECH1 J0RHT 

	

 0  CH L \iR \TORY : •.Oi' 	T : 	3 

I' i J'J•; 	•.fld 	3P1J 	(.Y. i1)) 

From 	Th:c' Direotr, 
• 	. ra 1. Resel rch Lbora tory, 

To 

Spit9 to1egraph±, Trafic, 

,: 	f'rfor13emeitia 	Sooriso.red Project/Scheme. 

!ih xeference to your reoiested dated 	_41.95YJU ore 

1prehv tritir:ioted that the Director, Regional ieseorch Laborotory, 
hot on beh'alf- of the sponsore of •the Project/Scheme, namely 

_J&fl2Lpil.L1at__. 	••. .. 	 .. ._. 	_____ has been tleased to OfTEF you on 
contract bosis to work as JünIr ?r!jot F11e'r 	 On 3 

• COflSOltdTitEd amount of Rs24 fljp1j.... 
on the follow 	terms mdcoridi- 

tions 

Your enga'eent. i for the Project, natnely __ 
Piltazt 	_.._._..._.::' - 	. 	- -• 	 funded by 

•. _..-.-___ 

It is tot on offer of ppointment in OSIR temporary or 
otherwise. It is a contractual engagement for the Project/Scheme 
funded by the above soonsore. It would therefore, not confer any 
±ight/clo!m implicit or explicit for your consideration against 

SIR post any O 	. 

	

• 	 . 41  • 	Your engagemc.t on contrct is' for a specific period of 
• 	which may be extended or 

curtailed depending upon the status of the sponsored Pro,jec t/ 
•Scheoe. In any event, your engagemen t shall be co-terminus with 
the duration with the above mentioned spoiaored Project/Scherne. 
only. 

Li.). 	The contract of engagement may be tcr!?lino ted by giving,  
• one moth's notice in writing by either sice. 

5). 	o tr3vellig allowance will be paid to you f or  reporting 

	

• 	• for duty. 

• 	 Contd. 	............ (2) 

i* -- 	- - 



- (2)- 

6). 	
Your epppgerient on contrc t will be Subject t the 

jrD- 
ducti 	of he fOil i1a dcuen 	it yPur CXOflg( 	 u of your rep.rtjng for duty. 	 t h ti n  

EDICL CRTIFICk, of helt.i 	nd physjcl fItflesfDr 
service 	

medici uthOi'Ity in the préscrj, bed fruèt, if nDt lre1dy so iedcj7 ex)thed the 
	ter cert!fjd copy f the relev;nt edi 	
S'hpul be 

furnished 

b). 	
DDcumentiry eVjdepc in Support Of YOur, DTF O 3ITH & 

y SCfVICC 
tter not specf lly Stlted herj sh] be determined by 

the.Djrect.or RL, Jorh.t whose d@cjsj sh11 be finU rid bindin. n both the prti
2s

to the contrclt If YO U ire Willing to ccept the 	
On these terms 3ria CJnditions you my pleise 

CDIflUflC 
te. your 1cent-.nce 

WEEK 	
the dite of recejo of thig ltte' wbiie p.robb1 dte f your reprting for duty. 

Yug fithful, 

OF 

:c.punt Sectio 

Bills Sect.n 

?ersJnhl file. 

Head of Divj331 P. I. 
Dr,fl 	M 

0 QL1ERO 11j1r rj  

I.951 

ir 

U 



	

20353 9  20315 9  2037 	 Gram RESEARCH, J0RHT 
OF  

REGIONAL RE3ERCH LABORATORY : JORHAT :S.S.%N. 
(Council of Scientifid & Industrial.R•esea.rch) 

• 	No. RLJ-9(2)-Estt/95 	 Date 	3 

From 	The Director, • 	 Regional Research Laboratory, 
Jo 6.am) 

To 
/J2t Bu ra  

CZ  Div 

Jarhat - 6.  

SUB.: 0ffe for enP a E~j.ent in ajpons ored Proj ec  

Sir, 	
. 	 ...;.. 	 - 

• 

V.

Jith reference to your requested dated 	. you are 
• 	hei'eby intimated .that.the.Director, Regional esearch Laboratory, 

Jorhat on behalf of the sponsore of. the Project/Scheme, namely 
-- 	 _ 

• •0 	

•: 'as been oTe ieto MeF you on 

	

• . 

	 contract basis to .work as Pectssistnt 	 Ofl 3 

consolidated amount of Rs 180000_onjJ.M. (fixed) Rupees One 
• 	thousand 1athundredonly 	on the fo11owirg terms andciidi-. 

tions :- 	 •' 	
•0 

Your engagement. is for the Project, namely__________ 
Tundëd by 

It is not -an offer of appointment in CSIR temporary or 
otherwise. It is a c:ontractu.3i.engagement for the Project/Scheme 
funded by thright/claim g above sponsore. It would therefore, not confer any 

implicit or explicit for your consideration agatnst 

• 	 . 

• 	any CSIRpost. 	 • 

3).: :YoUr engagement on contrct is for a specific period of 
______ which may be.extended or 

curtailed depending upon the status of the sponsored Project! 
• Scheme. In any event, your engagement shall be co-terminus with 
the duration with the above tnentioned sponsored Project/Scheme. 
only. 	 • 	 . 	

. ........ ... 

4). 	. The contract •af engagement maybe terminated by giving 
one month'snoticein wi'itinbj either side. 

	

•0 	

•) 	 No travelling allowance will be paid to you for reporting 
for duty. 

• .. ..•. 	 S 	 . 	 •• 

Contd 	. 	 (2). 



6). 	Your eng3gement on contract will be subject t the pro- 
duction of the following documens 3t your expenses 

3t the time of your reporting for duty. 	 . 

.3).,.. 

 

MEDICAL CERTIFIC WE of helth nd physicj fiWnes3 for 
service issuedy the competent medic1 utorit. in the prescrj-
bed fortet, if nbt 3lre3dy so medicu11y ex3mined the lter cose, 3 
certjfid copy of the. relevntmedji certifjeteshoü1d be furnjshed 	. 	 . . . 	., . 

..... 
b), 	

Docmentry evidehce lfl.üppo'f your DTEO BIRTH & QJLIFICTIONS 	. .. 	 . 	- 

..y service mtter not specifIc 3lly sttëd herin shill 

	

b.e determined : by the Director, RRL. Jorh.3t. Hc 	 - h. - 	-.', 	 J.5iJu Sfl3JJ. ma. O1fldjflr on bath the prties tothe contr -a&t. 
If .you are willing   to   ccept the 

terms 3nd cDnditjon3  	nggeent on   these 
  you   my   please   communIcte your 1cceotce 

within i WEEK from the date of   receipt .jf this   letter while 
f your. reporting for duty. 

Yurs fithfully, 

• 

C'O'ITROLLE 	0 	1INZTRTIQN 

o :- 

. 1 ccunts SectjDn 	Exndjtur I debjt.b 	t 
Bi1l5 section. 	P.-2 Lab-.butht.  

Personhl file. .. 
w He 	of Division 1 

1.95 

---000--- 

I 
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Ph. 20353, 2035, 2037 	 Gram: RESERCH, J0RH 

REI01I&L P3ERCH LBORT0RY : J0RHT 
(Counci] of Scientific & Industrial Research). 

No. R.,J-9(2)-Estt/95 	 Date 1 199_ 
From 	The Director, 

Regional Research Laboratory, 
ss) 

To 

Shr.i

ft  

'.  
)OSON CHi' [( AL3, rc R 
Hachkh9"(t  

GUdkTI - 781 009. 

SU3.: Offerfor 	ementina Sponsored Projec t/Scheme. 

Sir, 
With reference to your requested dated 2jQ.95 	you are 

heteby intimated that the Director, Regional Research Tibora tory, 
Jorhat on behalf of the sponsore of the Project/Scheme, namely 

• 	_____________ 	_________ ___ Tais 'been pTeased t5—=e-F you on 
• 	contract basis to work as junj,rrtFei11sw 	 on a 

consolidated amount of 	 P.M. (fixed) Rupees TwG 
uzaad—f.Lve 	on the following terms andcondi- 

tions 

Your engagement is for the Project,namely 
fl 	

____ 
Stericynth1s 	 funded by___ 

2). 	it is not an offer of appointment in CSIR temporary or 
otherwise. It is a contractual engge!nent for the Project/Scheme 

S 

	

	funded by the above sponsors. It would therefore, not confer any 
right/claim implicit or explicit for your consideration agaixist 
any CSIR post. 

W3)• 	Your engagement on contract is for a spcific period of 
which may be extended or 

curtailed depending upon the status of the sponsored Project! 
• Scheme. In any event, your engagement'.shaul be co-terminus with 

the duration with th(-- above mentioned sponsored. Project/Scheme. 
only. 

The contract of engagement may be terminated by giving 
one month's notice in writing by either side. 

No travelling allowance will be paid to you for reporting 
for duty. 

/ 	
Contd. 	............ (2) ......... 



6). 	Your cnggemen 	on contrct will be subet ductjor) of .Lhe followi 	docunen to the pr- 
t your expenes of your reportirg for duty. t he time 

MEDTC 	CRTIFICTE of helth.3nd physjc1 SerVice 	U d 	Y 	6ent fitns5 for medicl 	uthority: in bed .for.iet, 	if not 	lredy so medic11y ex3!ined 3 
the prescirj_ 

the certified copy of. the relevnt med ic1 certjf.te furnjed. sho1d 
itercos'e, 

be 

	

b). 	
Documentry evidence in support of your DTE 

	

1 	9! 	. OFTTh & 

7). 	
y service mtter not SPCCIf1Cfly stted herein be determined by the Director, shl1 RPL, 	Jorh.t whose deisjon be fin1 	nd hIfld 	on both the sh3ll 

prtjes to the ccntrOt. 
If you are willing to 	ccept the egge 	on terms 	nd conditions, these you my plese C 	municte your wjth 	WEEK from the dte of Ccptnce 

receipt of this letter ifltimting probb1e dte 	f while 
your reporting for duty. 

I 
Yours fithful1y, 

CQ..TRQLtER 

0 

Ccounts Section 

Bills eCtion. 
• 	 ,Persjnl file. 

lied of Divisijon J!S.SandhuSoier 
;ls t 

• 	
&j&) '' .95 	

• 



w 

0-) •1 REGIOi. 	
s A Rc; 	DR T)}Y : t.. ORLT ,S 

(Council of 5cientjc c. ndusriaL Reoeal-s(:h) 

Dat€d 

OFI'ICE IEtO:)1J;.1 

In pursua - (? of offer of aI)p ointment in 3ponsored Px'ojeci; 
ne vido lttr No.RLJ- 9(2)-Ett/95 dated 17J 98  

Shri 	
_ rporte'. for duty on 	 FI) 

:ts Junior Proj3c Fellow on a CCT!3olida -rod amount of P.25OO/- 
ut'ees two 

thQU,;and five hundrct only) per month for a period of 
months. 

7
/ 

SECTiON ci'F'ICER 

Thri. 

RL,Jorha - 

Cojy to:- 1 	AccDufl -t 	3ctio. 
Bills SE:ction. 
Library 
N&d:Lcai centre 

. Recrujc:'orit ceLl 
S. P.S. to iiroctoj'. 
7. Office 

PFFICER 

't. 



fl (H,LkLD 
,,...2h: 2O339 20315, 2037 	 Gram: RESEARCH, JORHT 

I 	REIOiJ&L R3ERCH L3O.R.TORY : JOR'T : 
(Co:il of Sc entific & Industri3i Research) 

No. RL.J-9(-stt/95 	 Date 1Q7-19_. 

From : The 1)irector, 
Regtonal Research Liboratory, 

59(?) 

To 
Shri yaa1CltraWl$a1 

.M andal - 

_the Spdt. Telegraphtz,Traflc, 

aigaon-Division 

SUB.: Offer for en fr 	Sponsored Projc t/ Scheme. 

Sir, 
Ii th reference to your reques ted dated Z_1.99YOU are 

he'ebv intimated that the Director, RegIonal Research Laboratory, 
Jorhat on behalf of the sponsore of •the Project/Scheme, namely 

has been pTTThed toofTer you on 
contrct bisistowork as JunIrPrjotF11.w - 	On 3 

consolidated amount of Rszj PM 	9.M.Tfixed) Rupees 
h44_five hundred on the following terms 'ndcondi-
tions :- 

• 	1). 	Your engazenent is for the Project, na(nely 16- DPA 
Pilot plant 	 Jdéd by_ 

• 	 .•_____ 

2). 	It is not 2n offer of appointment in CSIR temporary or 
otherwise. It is a •contr:ctual engagement for the project/Scheme 
funded bythe above sponsore. It would therefore, not confer any 
right/claim implicit or explicit for your cons idera tion against 

'any CSIR post. 

Your engagement on contrct is for a specific period of 
- 	which may be.extended or 

curtailed depending upon the stItus of the sponsored Project! 
Scheme. In any event, your engagement shall be co-terminus with 
the dur3 tion with the above mentioned sponsored Project/Scheme. 
only. 

• 4). 	The contract of engagement may be terminated by giving 
one month's notice in writing by either sice. 

5). 	No travelling allowance Will be paid to you for reporting 
for duty. 

Coritd.. 	............ (2) ......... 

1 



-(2)- 	 - 

6). Your englgement on contr2ct will be subject to the po-
duction of the following doCumenLs it your expenses it the time 
of your reporting for duty. 

MEDIc 	
OERTIICTE of helth nd physicl fitness or service 	

medic2l ut1iority in the presrj- bed foret, if not lredy so medic1ly,  exmihed the lter CSC, 3 certified copy of the relevnt rnedjc1 certifje0te shouldThe furnished. 	
H 

• b). 	
Documentry evidence in support of your DTEOFSITH& 

7). 	Any service nnttêr not speciuic1ly Stited herein sh1 be detejned by the Director, RRL, Jorhit whose d
eCi s iDn shl1 

• 	
be fin1 nd binding on both the prties to the contract. 

If you Ire willing to ccept the e jj 	on these 	 A 

• .:..tes 3nd Conditions you my pleise c3wnict your 
1Cceptnce • 	ithin I WEEK from the dte of recejp of this letter while ntirnIting prDbIb1edte f your repoting for duty. 

0 	 • 	

• Yours fIithfU1 	, • 

0.0 ;; 	 • 	 0 	

• 	 0 

• 	

0 	 •• 	

CO'TROLLER OF 	 -. 0000 	

0:- 	
0 	

.10: 

• 	

0 	
1 .counts Sectjo1 	 0 - 	

0 

• 

0 	
2.jjjg Section. 

3.?ersJnh1 fIle. 	 0 	
0 

0 	 of Division'7 P.1. Dr. R.XMat 	DO re~ate* 0 	

• 	 --• . 

ONTROLLER 0 	 • 

	

0 	 • 	

0 	

0• 	
• 0 1.95 	 •0 

0 •  

0 	 • 

'H 

I. 



/ 

-V/-V 

11EG1OI'ML 	A RCH LAEORATORI :JJRHAT :&SAM 
(Council of Scientific &. Induscrial Re3ptt'(:11) 

I1o,RLJ•-1 3( 814_Ett/95 	 J)ated  

OFF'ICE 	 or\!';)Lt 

• 	In pursuarce of offer of appciritnent in sponsored Project 
3chsrne Vtdc? lttr No.RLJ-9(2)-Estt/95 dated  

Shrj 	 0 F ya1 cbaja1 	rporteI for duty oui 	 (FN 
w Junior Project Fellow on a con5olidate<j amount of Ps.2500/-
CRurees two thcu;and five hundred only) per month :or a period of, 
6(s) months. 

/ 

SECTOF:[cER 

ShrYl Q.1ana1 

	

Copy to- 1. 	count ::;ection. 
'Bii1s Section. 

\,/'3• Librafy 
- 

 

4 Neiica1 •Entr( 
R 

	

i. 	ec:ruLtmi ~nt cell 
5. F .S . to Dirccl:c'r. 
7. Office oty. 



*1 

Pb. 

N 0. 

20353, 20315, 2037 	 Grai: RESERCH, JORH'&T 
A. 

,RE'ION& RE3ERCH LBOR)J0RY : JORT : 
(Council of Scientific & Industrial Reser'ch) 

RUJ-9(2 )-Estt/95 
	

D'j te i3-0795. 

From .: The Director, 
Region31 Reselrch LTibortry, 

: :• 	 __ 

To 
.; 	.  

?ihuiti 	___ 

Ia1_795001.  

° SUB.: Offerfrenementin 3ponsored Pro iec t/Schewe. 

' Sir, 

j
With reference to your reqwsteci dated. 4.O4 	you re 

ebv intinited that the Director, Regioril Research Laboratory, 
hton 	of the sponsore of the ProjectRcherne, niely 
--..------ .. 	

Wuon 
contnctThsisto .Fks TPrcj.t..Seflw 	Ti 

• 	• QJflsolidated mount of Rs__Zg P.M. (fixed) Rupees 
he )fl t 	following ters indcondi- A. 	

ti0flS - 

U. 	ourengeent is for the  
üed y 

	

- 	 --------- 	 - 

2). 	It is not on offer of ippointent in CStR teoorory or 
otherwise. It is a contrctu -d engoe!:ent for the ?roject/Scheme 
funded by the Ibove sporisore. It would therefore, not confer my 

-right/c1im implicit or explicit for your considerition iinst 
nCSIR post. 

3.Your engge.nt or contrct is for 	secific oeriod of 
1flth3_1y 	 which rniy be extended or 

e sponsored Pro.jec ti 
Scheme.. In nyevent, your engge:aerit shall be co-terminus with 
the duration with thu ibove nentioned sponsored Project/Scheme. 
only., 	-' 

The contr - ct of engigement may he terinoted by giving 
one month's notice in writing by ei.thcr side, 

No travelling llownce will h 	uid to you for reDorting 
for duty. 

Con td. 	........... . ( 2 ) . . . . . . . . 



/ 

6): 	Yur en1geent 	iit:' ct  ductji f he  jf yip' reorti:)g for 

iEICj 	RJ.'f 	 "'s I ] 	 ft' srvic o 	 rcnt iei 	I 	4 th ) r itv' t 	the ltP Ct L- bed ftr.iet, if nt lredy s 	icI1v ex::i!ed the ltex' c , certifjd Co'3y f the rel: -lt r1 	1 crttfjo te furnhed; 

b). 	Dcu:nenL r'y evicc:,: 	in .suDrt 	f vD: 

7). 	y SVCC- ;ntter :it soeoific11 :sttedherej shll 
he detennined by the Dirc'ct.r, SL, Jorht whse deCiSiDn 
be fin1 nd biid1r n bath the prt!es to t h e cntrct. 

	P- withIf yu re willing t 	ccept th e 	e:en t n these term3 Ind C nd1tjn5, 	DU 	y pi 	 yJ:Jrin 	WEEK fry the dt.e f receipt f this letter ibiie 
intirnting orDbb1e dte if yJi' !'eprting i)r GUt'. 

Y.urs fithfu11y, 

rT 
- 

 tR \ r qL .. ...  

CC )nts .3e .iJn. 
eCtj:n, 

?er's )flii .fi1. 
VJed .)f U.jvti 

Mthtu:', Dy.Directør, RIU,Jorh.it 

co:i.oLj. OF ¼\ 	TR 

I. 35 



0 

REGIONAL RLA RCH J_1J3oR1rcRy :JoRHi'r :4\S,S'J! 
(qpuncn of Scien'ti,I:Lc . Inc1u;i;r:LL Reear'Th 

N), RLJ-13( 31 - Es tt/95 	 1)ated 169L 

OFPICE NEHORANI)UN 

In pusuac of offer of appointment in sponsored Project 
•3('hme itdo letter No.RLJ -9(2)-E;3tt/95d1ted  
Shri. 	 rEportc'J for duty on 	 (FN) 
at Junior Projc Fellow on a' consolidated amount of Ps.2500/ 
(.Ru1)ees two thou[;and five hundre(1 only) per month for a priod of 
6(sLx) months. 	' 

IE 

SECTION OPFICER 

HShrj 	 U1er  

RL,Jorhat 

Copy to 	1' .Accourtt 5?ctiori. 
Biil SEc'tjon. 
Library 
Nedical eritre 

•  '. Rec.rujticrtt cell 
b. P.S. to Director. 
7. Offic.e :opy. 

• 	 ' 

3CTI0 	F'FICER 

I 
-- 

., 


